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all ihe information together instead of having
a regular question and answer.

My point is only this. My hon. friend said
that he is awaiting the decision of the Labour
Union in regard to the suggestion made to
them for the appointment of a Mediator whose
decision is to be accepted by both the parties.
Now, are we to understand that this will not
prejudice—supposing the workers are unable
to accept your suggestion— the reference of
the dispute to the Industrial Tribunal which
has already been made?

SHRIK. L. NARASIMHAN (Madras) : On a
point of clarification. In view of the fact that
an adjudicater has been appointed by the
Madras State to ga into the question, why not
Government take back the 813 workers
irrespective of the proposal made by the Prime
Minister and the formal acceptance by the
Labour Union. I think it will help if the
Minister decides to take them back in view of
the adjudication proceedings, immediately.

SHRIK. C. REDDY: Irespectfully
esubmit, Sir, that this occasion should not be
utilised for a discussion of the merits and
demerits of the issue. I quite appreciate
the anxiety of my hon. friend Mr. C.
G. K. Reddy to know something about the
process by means of which this surplus labour
was finally assessed. I may just in one
sentence tell him that it was the ultimate
capacity of the shipyard that was kept in view
before the surplus labour was determined,
not the existing quantum of work that the
shipyard has, as a result of certain recom-
mendations which have been submitted by
the French experts.

With regard to the point made by my hon.
friend Prof. Ran?a, we'l, I cannot definitely
say nor '-ommit myself. The Industrial
Tribunal is there and in the event of the
Labour Union
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not accepting the proposal of a mediator on
the lines indicated, then certainly the
Industrial Tribunal will be proceeding with its
work. Tt is obvious and it does not need any
reiteration on my part.

With regard to the point made by my hon.
friend Mr. Narasimham I have already
covered that in my earlier observations. I do
not think, Sir, on the basis of the information 1
have that there will be any difficulty in regard
to accepting this Mediator proposal. Dr.
Lanka Sundaram, on behalf of the Labour
Union, was expected here yesterday. As soon
as he comes in the course of tcday and
tomorrow we hope to discuss this matter with
him and I believe there will be no difficulty to
proceed on the lines indicated by the Prime
Minister in his statement the other day on the
floor of the House of the People.

SHRIV. G. GOPAL (Bihar): Will
this Mediator be chosen with the consent of
the Union?

SHRI K C. REDDY: I am afraid I cannot go
into details as to whether he will be chosen
with the consent of the Union or otherwise.
But I suppose one will be chosen who will be
mutually acceptable.

THE CINEMATOGRAPH
MENT) iilLL, 1952

(AMEND-

THE MINISTER FOR INFORMATION AND
BROADCASTING (Dr. B. V. KESKAR): I beg

to move that the Bill to amend the
Cinematograph Act, 1952, as passed by the
House of the People, be taken into
consideration.

This Bill, Sir, is a very minor one. The
Cinematograph Act, 1952 which was passed
in that year mainly re-enacted the provisions
of the 1918 Act; only it separated matters
relating to sanction of cinema films for
exhibition from matters relating to licensing
and regulation of cinemas, because - the latter
is a State subject
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[Dr. B. V. Keskar.] and the former is the
Union subject. The Act has now been
functioning, Sir, for nearly two years, but in
carrying out the provisions of the Act certain
defects have come to notice which make the
Act practically inoperative, and it is for this
reason that we have come before the Council
for remedying these defects, arfd that is the
sole purpose of this Act.

The Cinematograph

In the first amendment suggested, it has
been made obligatory for any person who
sells or distributes a fihn to furnish the person to
whom he is selling the film with all the
particulars regarding the film.  This
necessitated by the fact that in certain cases
which were brought before the courts for
infringement of the provisions of the Act, as
for example, in the case where an exhibitor
showed a film which had certain portions in
it uncertified or which had certain new

was

additions, the Court acquitted the
accused saying that it was quite possible that
they were exhibiting in the picture itself

certain  uncertified portions but there was
no legal responsibility on the accused by
which tho court can hold him to be culpable. In
a recent case the Chief Presidency Magistrate of
Bombay held that unless there is, raensrea that
is, legal responsibility, on the accused, it is not
possible for him to convict him. "If there is
a lacuna in the Act", that is what the magistrate
said, "then the remedy lies in amending the Act
and not in trying to interpret it or stretch it

in sucha waythat it will have another
meaning." Now after two or three such
cases had come before us we had the matter re-
examined and we found that there is such a
lacuna, and unless the obligation was fixed on
the ner-sons concerned who distributed or
exhibited a film it will not be possible for us to
hold them responsible before a court of law
and if we could not do that then it is no use
having the Act functioning because the Act
becomes practically inoperative. All the
provisions of th, Act will be there but if there
is anything wrong the
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Government will not be able to take any
action against the person concerned. So in
view of the judgments of the courts and the
observations of the Magistrate of Bombay, the
new Section 6A, which is given here, has been
proposed. It says, "Any person who delivers
any certified film to any distributor or
exhibitor shall, in such manner as may be
prescribed, notify to the distributor or
exhibitor, as the case may be, the title, the
length of the film, the number and the nature
of the certificate granted in respect thereof and
the conditions, if any, subject to which it has
been so granted, and any other particulars
respecting the film which may be prescribed."

Now according to the legal advice that we
have had this will make it obligatory on them
and no exhibitor or distributor can hereafter
say that he is ignorant as to whether a film is
the one which has been certified by the Board
or whether there have been any additions or
alterations in the-film. This is amendment No.
1.

The second amendment that is proposed is
due to another defect that has been discovered
in the Act. In the discussion that took place on
the floor of the House of the People—I mean
what was then the Parliament of both Houses
combined when this Act was passed—a
proviso was added which was well-intentioned,
which really wanted to help the distributors
and producers. The proviso was that in any
case where the Government wants to uncertify
a film or ban it, due notice of 15 days will be
given to the producer. Now the proviso, though
well-intentioned, has proved to be the main
stumbling-block in the way of trying to stop
the exhibition of any film which is objec-
tionable.

Recently, a few months back, a very typical
case came before us. As hon. Members are
aware, there was a film called 'Peking Express'
which was going to be exhibited here and at
that time we had protests from the Gov-
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of China

tives here that the
derogatory to the

of China who were
unfavourable light and that it was a
libel on the them. Therefore the
Government of India took steps to see
the film. We had the film examined
by competent persons and we also
came to the conclusion that the filir.
was really derogatory *o tne people
of China. Of course we came to know
that the film which was produced
many years ago and which had been
probably lying somewhere, was being
exhibited because the person who hail
got the film here was thinking that
he might make some money at that
moment. It wasnot a film ...............

ernment and its representa
film was highly
people and culture

shown in a very

SHRI RAJAGOPAL NAIDU (Madras):
Was not the film censored before it was
exhibited in the country?

Dr B. V. KESKAR: I may say, Sir, the
film was censored by the old Board of Film
Censors, I mean the Board existing before
this Act jame into force and also before India
became independent. At that particular
moment the international situation was quite
different and probably then the censors might
not have taken the same notice of the question
as we have since taken.

SHRI RAJAGOPAL NAIDU:
illustration does not relate to

This
any

incidents after the passing of the
Cinematograph Act of 1952.

Dr. B. V. KESKAR: It would be
better if my hdn. friend put his
question after I had finished my ob

servations.

The question then arose that the film which
really was objected to by a friendly
Government and which in our opinion also
was showing that country and people in a
very derogatory light should be stopped.
Now, we found, after going through the Act
very carefully, that there was no nrovlsion By
which we could suspend the working of any
film even for a day without going through the
process of giving notice. ~ Now, notice
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giving is quite all right, but it took us six weeks
to trace the person who owned or rather who
had the distributing rights for the film and only
after that the notice could be served on him. It
means two months passed before we could, in
any case, make a notice effective. We had to
have recourse then to friendly persuasion which,
fortunately in this particular case, we could do,
because the local distributor in Delhi was good.
He said that if the Government thinks that this is
something which might bring unpleasant
relations with a friendly Government, he was
prepared to hold up the release of the picture for
some time. He did that and, well, that was very
good on his part, but legally we could not have
forced him to ""stop the exhibition of that film
even or a day. Now this brought the fact before
us that there are occasions when it is absolutely
essential for Government to have power to stop
the exhibition of any particular film
immediately, and, as the Act exists now, it is not
possible for us to do so. There are a number Of
other cases in a different category ! where this
problem comes up in a different way. For
example, leaving aside these films which might
bring internationally unpleasant relations, there
are films which might be considered, morally or
otherwise, objectionable and it has been found
that a number of distributors and owners of
films are untraceable for a very long period.
Recently we hao an appeal about a particular
film and it took us more than six months trying
to trace the person who held proprietary rights
of that film. Because the notice can only be
served on the person who owns the film, after
we find him then only the notice can be served
on him. Fortunately, such cases have been rare.
We wanted that persons should be asked to
come and explain before we took any action.
The purpose of the whole section has been
defeated because the process of serving the
notice has been found to be in a very large
number of case? dilatory and defeating the
purpose *nd object of the original Art
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SHri K. C. GEORGE (Travancore-
Cochin): May I know whether constructive
service of notice, i.e., serving the notice in his
house or place of residence, is not sufficient?

Dr. B. V. KESKAR: No, Sir. If you go
through the law, for serving the notice, you
must trace the person. And if the person is not
found then you have to paste it at his
residence. But you must know who is that per-
son, it is no use arguing; I am telling you the
fact. That fact is. it is not on the exhibitor that
we could serve the notice. The notice has to be
served on the proprictor of the film. Unless
you find out who the person or the company is
who owns the film, the question of serving the
notice or pasting it on his door cannot arise. It
is only when you have found him, that it can
be done. That is the main difficulty.

We have consulted the cinema industry in
this matter. No doubt they say that a large
number of distributors are registered with
what is known as the Distributors'
Association, but that is not obligatory on the
distributors. There are quite a big number who
are not so registered. And the sale of the film
is not registered in the same way as
registering a decree or a document. There is
no court record. You can sell a film to me and
I can hand over the money to you. Probably
you will write a chit that you hand over all the
rights in respect of that film to me. That is all
what is necessary for a sale. Therefore it takes
a very long time for us to find out the owner
of a film. The local distributor gets it from a
particular distributor who is a sub-distributor.
He refers us to another and" the process goes
on and it takes us a very long time to find out
who the person is who is the proprietor of the
film. Now, all these things have been
examined and we have come to the conclusion
that it is essential in certain exceptional rase<?
for Government to have power to stop the
exhibition of a film immediately. Especially,
as you know. Sir, at present in  the midst of
what s
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called a cold war, we get films of all sorts
which might endanger our relations with our
neighbouring friendly States or other friendly
States far away and if we have recourse to the
procedure that has been laid down in the Act,
it will not be possible for us to stop the
exhibition of fi'ms immediately.

Now, after these amendments were
published, we had discussions with members
of the industry. Amendment (O as it is
proposed here has been put after certain
discussions with them. They feel that the
suspension of a film in the light of the
contracts that the! distributors and exhibitors
have amongst themselves does not entail so
much of loss as a complete uncertificatioh and
that would also give them time to make any
changes if necessary. It is for this reason that
the addition of (c) has been made. Both the
amendments are made only to make the Act
more effective. In fact, had it not been for the
courts, we would not have been obliged to
bring the first amendment before the House.
The second one also, we feel, is absolutely
essentia] in that unless we have this power, it
is possible that Government might get into
very embarrassing international complications.

KHwaJA IN AIT ULLAH (Bihar): Why do
you take this power only for two months?

DRr. B. V. KESKAR: Instead of suspending
a film indefinitely, we can uncertify it. We
use that power only in cases where there are
certain objectionable things in a film the
showing of which in public might bring
certain complications. In such cases we can
suspend its show and at the same time think
over the matter and give an opportunity to the
producer or the distributor to discuss the thing
over with Government.

The third point is regarding the punishment
that is nut here in the amendment to Section
7. You know. Sir, that formerly we had only a
fine. Now it has been found by experience
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that there are cases in which the exhibitors or
distributors, by making certain changes, can
attract in their opinion, larger crowds to see
their film and the amount of money that they
can make out of it is so big that they do not
care if you fine them, say, a hundred or a
thousand rupees. It make, little difference to
them Therefore it is not a sufficiently deterrent
punishment to stop people from indulging in
such practices. I might also inform the House
that cases of interpolations have been
increasing during the last 12 months and that
is also one reason why we have had to take
very serious notice of this. If such things
continue, it is just as well we scrap the
Cinematograph Act rather than having it func-
tioning in such a defective and ineffective
way. These are the main considerations which
have compelled us to bring this small Bill
Taefore the House and I request the House t;
take this into consideration.

MR. CHAIRMAN: Motion moved:

"That the Bill to amend the
Cinematograph Act, 1952, as nassed by
the House of the People, be taken into
consideration.”

SHRIMATI LILAVATI MUNSHI

(Bombay):

HAAT ErmEar qeAr  (FeEd)
yeTe WEIEA, WA AT AT ME
¥F @ma 74 59 faw wr d|r 1w
T 7 a1 gHET & A A9 famaedy
Y & FifE N AF AT F AeA A%
o fHed da¢ 47 g3 F1 E A%
fopedl & T | A9¢ 412 | 1 A5 A7
oraTy I51E wE 2 oIEEr § #ausr
#fr A3 fremm & wa wemar 2

A rEAT EEra famd w
=T A7 A wA F AT A A wraw
g # fn gwre fafaees wiew #97
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FeETFGE (international comp-:
lications] 1 &" & ww  &TW
g fae g g we § ar wev g fE
Fere FETHAR AT qgT A 2
IqF ATT | H TF FEAT AZAE )

e | feew @ 4% 9, 58 vF
Tt |, UF FAFTT | 91, UF WEW q
qr | A TET W F I fF oox =
aimrs  (certify) #% sl zwmar
¥2T IAAT ATAEHRE FY, Aga TAAHE
7wt v oF Az 718 Wy feew Fav
it Ferapfoer 6t wrvr fordy aefy - a2
T ATRHAT F1 Famr 74, fmg ow
TAHAZ AT S HET | qAT AEHT
a3 7% Wl § W g g wA
ST FTETAEH 2 ATHIE TATT 4 2 AL
WA A & | IAFI TICH I AUAA
FAT & AR g A 2 2 | gt we
AT WEA F Az g1F £7 Wifewr g 2
Tt q e q@m g oF a7 fya &
arz fee #&0 A 78 F aw fae oF
) AT EAT 2 ? Ferag d fE
FCAT &, FAF T8 AT Fowl, T
ofe warr § wEfwrgw ardr (Certify-
ine BodV' | UEATEY
714t (Advisory Body' #% fzan
T # 1 W fEe dew A F oA A
wffere ZT AY I FF T4 g6 T4
TEAT 4T | F, AT A ATEd A
FLHTIAG ATT 7 A% w2 {7 78 e
ey AZY & A 7 AT AW WA F ary
T A vt 4t w7 v fErefa
(revising) =% #w F=7 A
T AT 4T S AT T §H 9§
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[Shrimati Lilavati Munshi.]

T ET I F 1T 9, AT F1E FATA
FT, FTE A9A% A1, A A AOAA qGH
foe AT aFA 4 | 94 AT WA & AR
iz gy Ot a7 97 feew 39 AUT
Faq ¥ (o vy oAy W1 egATET Ar
gar A7 gar f5 s wrd feew A
HEA ¥ arg F|AT FEY a1 47 g
q 57 7€ M oA F g ag wg
oy foem W7 & wEM W (R WEE
AT A1 I AT & AN AT G 98 gATL
TIF AE AT ATHT & A9 g% Iqq gL
Z Al S AFEE A Tifed q@ a1
#1871 @A 29 W =ow  (blame)
2 a7 AT IO, ATHY Az AT5 W(F
ffem ¢ F FIC AT & | ST HEX
1€ 4 AT EIA & & qF AEHT FINE
w7 aga %4 fwenl &1 Z|d § #ifn
3 a9 & 741 g1y ) S REdy v E
77 AT qgT A woAr wASN fheH
ZTET 2 1 3 feew Y aga #W |
A E | AT OF AT oF ffew Fq12 F
@ 5 gaa & fFaqd wafagiq of
Far 2 at et 7 Fay & qv 0 F feft
At fermras El AT FAFT HOAT HAr

2\ |aT AT 3% e 2 e
AMA =2 TATRE & 9 T 41 7 ¥
wie &z Tadney et w20 f+ ag
feew gwit @zl fRars @ms 480 &
e fwe W sa%1 famar somr @
#IT ST T I Fgme & g ar
IAEN WM TF AL wG | Agw A
TRz & faerE §9 g A wwa A
wf | et difafesa feed o som
a1 wE ot & 9T W v & 3w a9
# fad  w=dr g1 awdr A Sher wror
T AT F IqAT fr—-argsgra@i &
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“ar frotaer” (Law Miserables)
1 uw Taw (Version) Fad #
arfaa AT & guwr 9t | 3 A H
{40, A qF AT AL AW F(AA OF
it fopemr agh @€ «rf oY w@q &
T Wegewd fram @ 4, | e
F1 T ST Ferwaa b gfere fredr 4 )
et fopen Twet g Wi el s F g
wéifwe W faer owar @ foredr st
aradt #1 faer aga agwnd 7 w1 wra
21 Y qiE At aga @t A @
fexat o &7 Fget 4, e 3 st
af fr & feew Faz 91 71 ag=r g,
far s Gt Fedt #911 wtare &1 & ) fa
ag Wt & fr foew G e 4 a3 72
ArEHT AL T AT give I fopew e &
@I G F TN ATET § G AL FA)
4t afg arat qa T 41 gfee & @y
4 fF @A @A AT @9 FT &
i« fopew &1 awman 8 9 W g
qAFETETE fFm w1 IHFr aga @
THA E01 | FCHT TE FEAT 9
fr sofr st 5T THAT T2 I
 mfae § 7 TR 3E WA )
g% AT A FATE Ay o
AT F F7 FoFelt 7ot 1 §9 AR 0%
STAT 8, aga A AT TGF A7 4 f
gurdr forem a7 @aTd @A AT I
‘aqrE Tl A Sar 4r | g
(Reviewing) ###7 & @9  #w=¢
19 4, UF  FYTHA A% A1 q9ET ) ar
qUT A9 A T3 wEEr ¥8 F g
ar agi @ g 71 famy @ arag #1e
fear smar a1 #@17 feew feT s@a &
ST 47 ) 7w Ofa F e aedT 97 )
o st 49 Zen 7 w8 feent Fart 4

A7 "ga g9aa A & o7 i 7 ey
wsw & g, a=a1 ¥ for e oo &
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i sredfy agt & s fed o o=
ForfET gt o A1 A qETT & 9N
7S AT AT 47 W AEr T FEEE
g1 STET A4 | AR TR FAAL dIEE
Az F BT wewr FY g GEA w2
A 4 R ag ag WA AW AF A
71 gfzfedem  (certification )
2T STA7 a1 |

T OF AT W AT W A
“a” ok ‘7" afefrre F T T2
‘" gfefedz 2z & o fF @aw
g g o ‘" afefede ag 1 fw
fad vzee & fag i &, 990 gg g
2 f ot a== g a8 7&0 o1 aw | e
7 7 zar fa fomd sam @5% @9 2
FEAMT & WX ACFHIE ATH] QY A
FIAT S WA S E AT g ARTE AW
IAF TF A AFT WFE w7
& HA F ATH A Fg e fa o ¢= @
FT F A1 I8 TN IF FIAT I F5T 3 |
dma F fma Arag g fd ww & fag “o”
wizfpdz faar mar & Sfes swd
HATH FF AT ATH AL A ASFHAT SATAT
s farang 41 @ gaam
Far zn “n" wfzfede 37 & F0 e
2 au A FEr 2 frowa & fag A
“q" wfzfede a7 faar 9 1 W
fet 7 #rzw  (crime) &1 =LHE
(glorify) fear wr g, i &=
FrOgT #1 F7 wh (sex appeal)
g wWegwaiF F T smdga g
oy ‘o e wr wizfrEe faeer 2
AT INH FATIIAL FIOA & ATH AT
argfaat arefy gf 3 Srfr 8

& qaran Argdr g fw s wreer
F @THI WX AZ(HAT FT F0FA FT
2 | F S g fF semerang 7 gwndr

t
|
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|A F fow o g FOW F 956
o1 A AT ME AT F12 famr

SHrRI H. N. KUNZRU (Uttar Pra-
desh) :

ot gdo THo ®wE  (IAT HIW) :

9 FTH FER © AL A, ITAX TAZATR
FHTET a5 G | A A fr T A
afqafady & ar F@w F 78 § AEH
ZHT | .
SHRIMATI LILAVATI MUNSHI:

wiwet et wE0t A 0T
FAFT WALEET TAFT A 39 A7 |
ot Ofa & 7 aafg v @ # fowa
fF zaF1 | fawmr g gy a2 )
fF us aga a7 AT T § WK A
TEH TNE F@ E | AT GA F,
=M T, ST FL AT 1T F THFT
aga wrFuw w7 7 fraa § ) 99
Gt o S & A1 faEm@r A 2 fE
IFT AT IHAT AT FAT 2 HIT
I A FE 21 78 fEmw aw
qT I ¢ fF e aE § 1
Fear 2 foT A7 I v A IuEr
g At wet ue gud fan faa
§W TEd g | o | 59 a%g & 9601 97
T FEE TAT § IT & fAw A1 mow
F7 TE FAT A0 |

oI TR feew  F Ay § @ )
qrEelt feew =g faslt o T AT T .
FAF A faamEi g waq 3 2
i fgfFr (drinking) #, diafar
(gambling) ¥, =ifer (dancing)
¥ W gL OF agy AW fE F
ot fr o=y Afr & ad g swafa
¥ frewr fadar arsfio § 99w 24 7
7 fir fg sgad e awe A9 |

feam 4y v uEw af @1 FEEr | g wOww A @ feAw oa@
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[Shrimati Lilavati Munshi.]
TENE fgr I wr wAEr A FX
ar gura w1 agl "wmar g ) ferm F
o w7 oAyl fs & frad
fir g @ i guT? 29 & AU AE
W A F AT INAEH W 3WA
& a1 3t &7 fer 2T & Wi wgt o S
FAAF FIA1E AT AZ ART A
9% ¥z (third rate) sFTw g
2\ v wuwdr § f o ol feew
FAT T H AAF AN IAF1 g9 Al
WA E ? AR AT AZ WA AT A0FRA
g 2 A A @ e
fesd =it &, goe 2ot 4 foed wvely
7, aga #r #rzw fem? (crime  pic-
tures) wrftE foma fF gar? Tz
FAAT 9T AL WAL TLAT | THE
faadta gare 2= 47 aga &7 feey
fagsii ®1 sy &, #wre A A foend
&1 fagart & w18 e adi 2 1 A fwee
TE AT guH 7 T2 WA fF wawe §
et & foent &1 wamAn svar @ o
T gwTe AwAfaal F1 agd &Y &W
AT AT 2|
SET % JHT ATE w7 Y T8
o AN A T fE osww A9
HET AN E 4 2C @19 T2ad  (rota-
tion) & FmaTAE | ag =fFE o1
FHFT AL FAT F T ATAT F =L
A IH A1 AZT A TH TANT FTEH
arar & fawa a8 g9 v o
FCHF AT IAFT 737 fagr orar &)
T A A W THE TEiERT E A A
qgT W4 2 9T 39 F1 & A 7 wemaw
s 2 fF 3w FEaa @ d) FEr
IART AGT #T FIAT F 3740 fAr
s & | gl ¥4 gEy 77 2 fr amy
A WAt F ATAT FT ATH IS AT
Fifarer % formd oF & a9 T @
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T 39 AT 9T § 1 WA uw F
1% FEL A AT WA @A A1 L
ST F1HTE A AL A

T S Fee FAT AT 2 aw
ST ST & w9 A §
AR qGT AFAAET W@ | FL AT
ST U2 gw{r 415 7 F 9T agHT
T ¥ fory el feew &7 smadiwrd
(uncertify) #8f v # @\ d=«
FE TV AT AT BIEIAE | WA W
faug & =rdev Fww AT H amEHEE
T A & wradY § fr ag v frem F
WA TEFATHRAE | M &1 <Z @I
2 fr w7 w1t fpew fammd ot & ow
IAE AT F T wvE forrae g @
Al IWAT T T H A TG
WA A AT F | FEEHT AAAT AT G
@ g s § 9w feew g o
quAT FrawdAr T Ag AT A2 0
AW g agT A T FEI R

it frent g1 swer § aga &
ALE JALTE TG 6 | T UF T arel
faeft fpem & foreft it & w2 7 faefy
TEHT FI TR N F A9 gU F@Ar
T4 =aF fam & ag WA ey g 2
fe wdi & 7 g ot A W WA
ZIT ZW | WA AT § g9 97 1w
T E | i aE i agy ¥ 3@
gowa A7 oot §  feemng s@ g
e =T § | WA T2 gET 8 )
T AL AT AT AT FH T E I
foer ff Swar & |@vF g T a9z )

w7 F qwt §  oyfria w1 #
afsee 4t &t 2 @ agy & a=
T A o TAAT F A WA A G ¢
T I A= & Q@ st a1 qea 1
W wgl & ey A s feaar qr
f e gmen )
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T a7 ¥ fHedi g gure U
F F=41 A7 HIET @ g1 @I & | W
TR AT AT 7 WE Friavt w9 A
wf a1 T AW FT AT FAT § A
ZATE 59 AT U F A &, IAHT AES
T & At AgT @A &1 wrae, 4 wiEer
% fefy a2 7 fawma 7 FLEFa AW
AN & (4 7 W F T H g1 AT |
# wraw Fedr § fa fafae e
TH W wawy & e & W AT A
greT fawr ogia war § ST A& GAm
78t w3 | gare fafaezT amee ww e
# ST Fg ot qA A @ E IEH AL A
HAUTATT THT 197 AIX GO W@l
IAFT TUAT HIT THETAT AT & | AT-
o fafaees qrga &1 29 @0 &1 99
ardt & a1t § T gem A q| O
R g o a o 3 o v ww far A
FL T &, w9 faet awg & fafgwar
TE AT | W wed |/ R wmar wedy
frggad o fvad wgrg fafaees
1T I T qASH 1A 97 #1759 faua
q 9 T G 4T T |
[For English translation, see Appendix IV,
Annexure No. 154.]

[MR. DEPUTY CHAIRMAN in the Chair.]

10 A.M.

SHRIMATI RUKMINI DEVI ARUNDALE
(Nominated): Mr. Deputy Chairman, I think it
is tremendously important for us to not only
think of the amendment that is being proposed
today but of the film industry as a whole and
its place in the building of new India, because
we are now in a transition stage and we have
to think of it in terms of its effect upon the
public and upon the country as a whole. I
therefore think that the rules for our country
must naturally be, for the time being, different
from those prevailing anywhere else and we
have to remember that when we are
emphasising education and art,
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film industry is one of the greatest forces in
the life of the artistic world as well as the
educational world. Film industry is a very
powerful instrument and I think a very
wonderful instrument if it can be well used.
Therefore, it has to be worked in co-operation
not only with politicians but with artistes,
educationists, reformers and so on and unless
there is a combined effort, there can never be
that perfect expression which a Aim can be.
The film has to be a wonderful expression
because it is the greatest force for the
education not only of the children but of the
adults.

Sir, the point has been mentioned about
certain films not being fit for those who are
not adults, but frankly speaking, I do not know
what is meant by the word 'adult', because if
you think of a collegegoing girl or a boy of 18
or 20, they are just as much susceptible to the
influence of a film as a child which is not able
to understand pvpn Vi->if nf what is eoine on;
and then if you think of the number of the
people who go to films, you find that they are
not only the so-called educated people but the
village people as well. We are giving them
adult education. They go to films particularly
to while away their time. Many intellectuals—
even those who do not like the films—go there
in order to while away their time and, Sir,
leisure is a very valuable means of teaching.
This teaching must not be in contradiction to
our ideas of adult education. While we are
trying to bring the advantage of literacy to ihe
people, we are at the same time de-educating
them because we are changing their mentality
by the way films are being made today. There
is no doubt about it that the film as a whole
today is not expressing the genius of India.
From an artistic point of view, very often it is
the antithesis of art so much so that love for
classical music, love for pure dance, all that
has disappeared mainly because of the film.
Art has been corrupted as a result. I cannot
blame the film industry as it is, because the
film corrup-
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[Shrimati Rukmini Arundale.] Mon—or
rather the corruption by films—began long
before the film industry grew into a strong
power in India. What the Westerners have left
undone, Indians are continuing today; they are
continuing the corruption that started to take
place long ago. But the Westerners' point of
view is different from that of ours in many
ways. When a Westerner produces a film, he is
presenting his own psychology, his own
mentality, his own art, but when an Indian
presents a film, he is not presenting his art, he
is not presenting his psychology, he is not
presenting an Indian point of view. We can
therefore see that the Westerner presents life at
least somewhat as it is in his world, while the
Indian is creating a new and un-Indian type of
citizen. He is creating a citizen unknown even
to the West, because he does not even produce
the cultured Western gentleman or Western
lady, but he produces a person who is cultured
neither from the Western point of view nor
from the Eastern point of view. We are not
true to our own genius. Every expression that
we have must be true to our own genius. We
are producing a new type of person who is a
foreigner even in his own land, not only a
foreigner in his own land but I can say from
experience that he is also a foreigner in the
Western countries, because he has a
completely wrong idea of Western civilisation,
when he goes to the West and when he tries to
present himself as a wonderfully typical
picture of a modern Indian to the Western
person he only seems ridiculous because he is
neither Indian nor Western. Take the art in
films. We must have our principles fixed first.
What is a film for? What is our programme?
What is our aim? If we have these principles
fixed “nd clea, and if the film industry co-
operates, then arts and our nation willy
become enriched. If you take our villages, the
temple used to be the centre of all arts, dance,
music, etc. All the arts came from the temple.
If you go to the villages now, not only *do you
not have an, peace there—
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the loudspeakers have destroyed the peace of
the villages—but you will find that the temple
is no longer the place which people visit daily
or from which they derive their inspiration.
The cinema has nearly become a veritable
modern temple. This is what is happening
today. This is really a dangerous thing.

If we can see that the educational value of
our films is improved, if there could be
beauty in the film, if we can produce films
telling the great stories of our history which
can produce a healthy effect upon the youth-
ful minds of our country, our schools and
colleges will be far happier and they will
become the centres for building nobility of
character. We must remember all these points
when we make our rules and regulations.

I personally would like the word 'adult' to
be removed, when a film is marked for adult
only, we generally have in mind films based
on sex. What about murder stories? gangster
stories? Are these fit for children and adults?
We must develop a new idea of morality.
Immorality is not only that which is sensual or
that which stimulates sensuality but that which
is cruel and ugly, that which detracts from
character. The debasing effect of films con-
taining senuality, cruelty and ugliness is
sometimes very great on adults as well as
children, and from that point of view many of
our adults who So to films are just as much
children as the children themselves are.

Then comes the question about certifying
films. Who are the people who certify our
films? Who are our censors? Are they chosen
from amongst those who represent the real
culture of our country? I am a Member of
Parliament myself, but I would like to know
how many of us have really any knowledge
when it comes to a question of art, when it
comes to a question of beauty, how
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many of us have got a clear idea of our
background, of our history and of our
literature. It is not possible for the modern
mentality to censor our films properly, because
the modern mentality is based upon the
Western outlook. The modern mentality is an
unnatural mentality, because if you take the
West, the modern psychology in films,
advertising etc. is that you must present
everything from the sex point of view, from
the point of view of sex appeal. In India, there
has been a tremendous knowledge about sex,
but somehow sex has been taken as a natural
law and expression. But what do we find when
we imitate the West? We make a natural thing
into a completely unnatural thing and therefore
we make it completely physical and gross,
which is foreign to our nature. Surely we can
degla-mourise and elevate it. There are a large
number of Western people today who are real
reformers and who are against, such -trends in
the films. Therefore we have to think in terms
mof our own nature, our own genius, our own
ideals, of the ideal nation "that we want to
build, and that is ewhy it is important that,
when we choose our censors, we ehoSse
people mwho want to make the films a means
of education, a means of building mup this
country, a means of helping this country once
again to fcecome a land of culture for which
India once was so famous. If we want to build
India, we must build it culturally, and the film
itself is one of the egreatest forces for the
spreading of culture, and we must reorientate
the mwhole thing, our rules and regulations,
everything, from that point of view.
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SHRI S. N. MAZUMDAR (West Bengal):
Mr. Deputy Chairman, the purposes of this
amendment have been explained to the House
by th, hon. Minister. If that purpose is really
put into practice, I am prepared to .extend my
support to the principles ol this Bill, because
we also stand for the easing of international
tension, because we also want that such films
should not 'be exhibited which are 33 CSE>
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made for the purpose of throwing ridicule on
any country in the world. We may have our
differences with the xulers of certain
countries, but we have great love and respect
for the peoples of all the countries of the -
world.

Sir, as regards the prohibition or
restriction of immoral films, I feel very strongly
that it is necessary that some steps should be
taken, or should have tbeen taken earlier.
While discussing this question I shall have to
say something which would not be complimen-
tary to the Government. ~ Whenever th,
Government comes forward with anything
good, they always come forward in a
halfhearted and halting manner. This Bill
isonly a partial remedy. The Government
should have gone; into the whole question,
into the whole problem, ot the crisis in
Indian film industry. About the crisis in Indian
film industry, I do not want to say anything on
this occasion, but about the Indian film world, I
have to make certain specific points. I was
closely following the speeches of the two
hon. lady Members who preceded me. I have
many points in common with them. Iam in
complete agreement with them as regards
the un-desirability of allowing the exhibition of
films which extol gangsterism, which extol
sex, which extol the beast inman. The
Lady Member who immediately preceded me
said that the Western films present the Western
way of life. I totally disagree with her in this
view. These films do not present the Western
way of life. Because the real fact today is
that the American reactionary influence is
deliberately pervading the film world of many
countries in order to corrupt the morals of (he
people. I appeal to all hon. Members,
irrespective of party affiliations, to pay some
attention to me..: [ shall show them the real face
of things;' I am not against anything
American?;] am not against anything foreign.
We must take the good and progressive
elements from others.  There are
American films and American films. There
were some American films produced in
Hollywood some time ago which were
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fShri S. N. Mazumdar.] very progressive.

For instance I can cite the example of some
films inwhich Paul Muni and
Charlie Chaplain have played the main

parts. But what is happening today? Today
these outstanding talents, these artists are
being hounded out of America because of their
advocacy of the cause of the under-dog and
because of their strong protest against
exploitation and because Charlie Chaplain pro-
tested against the Fascist Dictatorship. The
reactionary rulers and their ideological
propagandist of America have a plan today.
They hav, aplan to bring out the beast in the
man and spread the cult of the Blond
Beast which was taken by Hitler from Niet-zche
and developed into a cult. That cult is being
deliberately spread into every country in order
to corrupt the morals of people, in order to
divert the attention of people from their struggle
for a better and brilliant future. Sir, I am in
complete agreement with the hon. Lady
Members who preceded me that this sort of
films which extol gangsterism, which extol
the beast in the man are quite repugnant to
the Indian traditions and culture. This type
of films are an insult to the womanhood,
particularly to Indian womanhood, but
unfortunately I find that whenever such
questions come up, some of my friends here and
outside also, in their prejudice against
Communism, allow their attention to be
diverted to wrong channels. Hbni Members
may have differences regarding Communism
or as regards the Soviet way of life and
they are at liberty to have them. ButI say
that in none of the Soviet films which were
shown in India, there was even the
slightest suggestion of sex appeal or the
cult of the beast in the man. In this connection
I am compelled to say that while 1 was going
through the report of the proceedings of the
House of the People, I was pained to see that
my hon. friend the Minister for Commerce and
Industry went out of his way to bring in the
question' of political propaganda. There may
be difference of opinion regarding the effect of
propaganda on the young minds.
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Here there is no question of political
propaganda. I came across a book in som, stall
bearing the title "American Capitalism A
Classless democracy" which is a huge joke. I
have no objection to that book being sold. Let
them propagate. We shall fight them out
politically but here it is not a question about
communism or anti-communism. Here it is a
question of degrading man. Against that we
should, take a bold stand.

* Secondly as regards the question of

the sort of films which are calculated lo
increase international tension. I should: like to
say one thing. I was-glad to listen to th,
remarks of my hon. friend' the Minister who
piloted the Bill, but unfortunately I have seen
in many places that film showing the incidents
in the Koje Prison Camp are being exhibited in
the cinemas as news documentaries—the tanks
rolling over the tanks crushing the fences and
the prisoners sitting with their arms up— these
films showing these scenes have been
permitted to be shown. But it is a shame that a
film like "Road to the Peace was not“gfanted'
permission. I had occasion and good fortune to
witness that film in a private show: There were
many Congress M.Ps. also there. After the
exhibition was finished, there was not a single
person there who could take any objection to
that film from any point of view. Today,
whatever differences we may have, if we all
are for guarding the best traditions of the
Indian culture anct our best heritage and' if w,
stand for Peace, then irrespective of party
affiliations we should' be aware of this-
problem.

Then a serious attempt should be made by
the Government to enquire-into the causes as
to why these films are coming to India. I refer
to the crisis in the film industry. I confess that
I have not much knowledge about it. Still from
the little knowledge that I possess about it I
can say that this crisis in the film industry is
due to two reasons'—one is the invasion of
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the Hollywood type of films and the second is
the policy of the big monopolists in the film
industry. They are forcing this sort Of films on
the Indian people but the Indian people don't
like these films. It is true that many go to
while away their time, and many fall victims
to the way of life shown in those films but it is
to the credit of our people that they have not
submitted to this sort of propaganda. Not only
from this or that section but from many
sections people are raising their voice of
protest. Not only they are protesting against
the films bringing out the beast in man but
they have brought out films depicting the
glorious traditions of the people of India and
the success of those films give the lie to the
excuse that the Hollywood type films have to
be exhibited here in order to ensure box office
success. There are numerous facts to illustrate
that films which ar, really of a good order
have a roaring box office success. I shall cite
only one example. The film Jhansi-ki-Rani has
been running kf all the big cities of India for
40 weeks. It was opened by the Prime
Minister. I had witnessed that film. It is not
that I am quite in agreement with everything
that is shown in that. Still it was a real relief.
When I knew that it was in technicolour and
the film had been produced with the help of
American Technicians, I had many misgivings
but the name of Sohrab Mody drew me there.
When 1 saw the film I found that actually in
that film they have not succumbed to the
influence cf the Hollywood type of pictures. I
would have been very glad if the role of the
people during the Sepoy Mutiny were shown
there in active role. The role of the people in
the Mutiny should have been brought to the
lime-light. That was not done. Still the great
traditions of the Indian people and the anti-
Imperialist feelings of the Indian people are
there. So it gives the lie to the excuse that
because of box office success, the Hollywood
typ. of films have become necessary. So I
submit that this amendment is not sufficient. It
is necessary to go to the root of the problem.
Government should appoint
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an Enquiry Committee to go into the
causes........

SHRI GOVINDA REDDY (Mysore):
Patil Committee was appointed for
that........

SHrRi C. G. K. REDDY (Mysore):
That was a business enquiry, and
naturally .............

SHRI S. N. MAZUMDAR: I shall not take
much time cf the House but I shall come to
some of the clauses. I quite agree with the hon.
Lady Member Shrimati Munshi that the
distinction between adults and non-adults-
defeats the purpose for which the distinction is
made. 1 have also found from my experience
that whenever in the advertisement of any film
it is mentioned that it is for adults only, not
only non-adults rush to it but even adult go in
who have a taste for that type of film. Actually
it is an advertisement catering to the tastes of
the people who go there far this type of films.
What step should be taken is to ban these
films and Government. can come in there. In
spit. of my differences with the Government I
say-that in some of the documentaries pro-
duced by the Films Division of the-
Government of India, th, Indian cultural
heritage etc. have been shown and these are
liked by the people and these can be shown in
the foreign countries also to show that this is
our past. Films produced about our national
struggle can be taken and shown, so-that these
will be a guide to the industry as to what is the
type of films that are necessary. So I want that
the distinction "For adults only" should be
done awa, with. It defeats its purpose.

As regards clause 2(1) in connection with
the tampering question, I would like to say a
few words. This power should not be used in a
mechanical way, because it may happen that
some minor changes are made and the minor
changes don't offend the purpose or principles
of this Bill. Simply by an arbitrary application
of this powe».
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[Shri S. N. Mazumdar.] the people should not
be victimized. I shall give one example.
Recently at Calcutta 1 witnessed a film—
"Bansher Kella" or '"The Fort of the bamboos". It
was all about the revolt of the peasants against
the indigo planters. In the film the fighting spirit
of the peasantry is shown and it ends with the
British planter who was a tyrant being caught
hold of and arrested, and j with that scene it
almost ended. There 'were criticisms that this
scence should , not have been disposed of like
that, that he should have been given at least a
good beating and some such thing also should
have been included in the scene. And that was
added to it later on. If such a thing is done, the
film should not be victimised.

The Cinematograph

Secondly, it will be seen that in the film
industry also the small and the medium
owners are in great difficulty. Actually they
are the people mwho mostly still fight against
the invasion of these reactionary type of films,
the Hollywood-type of pictures. Formerly I
did not have much inclination to go to see
Bengali pictures, I thought they were merely
melodramatic things, with some tears and
melancholy songs. But recently I find a
section of them are taking up such films as
"Bansher Kella" and they really are a
challenge to the invasion of the reactionary
type of films and what is more, most of the
Bengali films have succeeded in holding their
ground" against the attack by these types of
films. It is not a question of Bengali or Hindi
or Indian or Western films. It is a question of
outlook of upholding our traditions, Indian
culture or Indian heritage. I agree with the
lady Member who said that these bad films are
the cause of the deterioration (f ®‘r national
cultural forms they are the cause of the
deterioration in the fields of dance and music.
But still, it is, if I may say so, a onesided
picture I say the Indian people have not
submitted to these forces of degradation. They
have stood up against this attack and they have
successfully revived our cultural heritage.
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They have revived our folk-lores, drama,
music, etc. There is the People's Theatre
Association and I can refer to the name of
Uday Shankar who has done much to revive
these Indian cultural forms. These people
have not succumbed to the undesirable
influence. But it is necessary for Government
to tackle the problem. They should take the
bull by the horns, go to the root of the
problem and see that it be solved.

Pror. R. D. SINHA DINKAR

(Bihar):

Mo 7o o fag fawe (fazre):
Sftar oawanafa @, =57 A
HiT grer 2wt Ff ) AR 7 @@y
2 fF foew @ wfafwm g & <«
a9 9¢ g5 & Iusr  wiverfa
AAAGT AT % AEdE
it ot 7 aga Y w5 e A
g AR EA aT A FI AT F
frtagrdrma g q@agframmfs
Sy A feq @A § ar A fwey
¥ R aT g, 3% o oy g ar
afwag FXA £, ST A GF g Y
Zfadl F1 AMATT HATE TFIA AR FA
(censor) & w7 ¥ qTTy @ FT F
w0 W9 g H 9% T F4 oA
sfafear w3 S ¥ IaFT S
FAT AATATT X G54 §

gt af  dag @ (Censor
Board) =1 gvrg 2, 7w Y s
foeRt & AT g 2 99 uEe
ST F9 ¥ FH g I9T § ag 4g g fw
dagy fravag ) W a9 gg A
w@raTfEs g1 It ® 2 oo e
T AET € O 997 W5 wifw
foemt & frg=aw sy s #=h 9 &
fored & 1 &9 urg A% F weem ¥
arg wdt fak uw aog ) & e
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W1 FY AT q@T R IWF a@UT A
FZ A% g & g av¢ graeeim 2
Hag oft wwar £ fr A foar a2
ot wEer a2 & gEeEd, gefe-aers
A FATQN AfF E | wIE, A &Y
Ffew feafa S & mweft a8 9t
21 T 9T R w7 A ¥ uE
ATATZ ATATZ | T THFATA F ATLH
FF ART A THAA 74 [ qg AT
TET 7, TEEAAE & A $g AW g
aaad @ fr 77 anfas waaw g,
g IEA WA AL H UF AT FET 47
AT AFICE ¢

“arfez @ A9 T qF FAE wwGT
W FIHT 4 Taean 2 qoedt 7 7
a1 A8 A T 7 g ) A oA E
AT & 39 F1 g6z | 18 FHCATT
qrew Z1T 2 1 S AfAwar & gumen &
Foft FE AT A AT E | W AT
g o Fmr ¥ f& a1 o et &
fratar & 4 ot a2 F1 awr A afez &
a3 ) zaar Fgm g 5 “This
is a negative Organisation”
wq aa a8 2 f& 4 F1 difew
FEAT A a1 Fad famar FErd W
AT, FifE a1 ¥ T A A F
fort g€ &, oed & fd =

g A% (el § gEI A AT AT
2, W31 =T & A e g
fepent #1 At w1 A qAe oAy
wt AEN afew, oo sqaama & o g4
AR & AT FAT OFT AW HIT
gefa 1 33w 2 fow wgw & Haw
FIH FLATE, IH I N F AW
famtar s Fer ot w1 w9 w6
a1 gardy FfzArs wraTrE g g A
2 | T BTG qg F@er wrigq
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fe zadr o A FA1 AT H waEfA
FT AT A F IAR FAT AT I
AIAFFAT 7 T2 | FW AT AETE,
T fagemw oiT FATET auad § A
T T F WA d F4 FE 47
TATT o) 21 AT | 5 §9T 5H IUAT
F AT HTEGT F IAFT GHTIA H AL
F1 FE TF FEAAT (gAY, FHC F AL
TAAT & ATAS(E 79 F1 fFmr aqm e
T AT F AR WAy 2 | ped ®
W-Efg F afersE 9T AT {17
TTE N

't % =rEefaza (Directive)
FT HATA 2, AT WA 2 & zrreiaea
FATH ATAL TT UF FTAAT TR7AT FIA 2,
#199 #1 3fez 1 zaw go wrevfeeT
w7 7§, qg ¥ Afwa § e
FAT FTwTAT, FAT A AfqwAr A
AT aarfert #1 9% AE AT )
FzTETw & fam, =reifees # fom o
F1 “gruesome cruelty” Fzr m &
fr =g 9 F21 & gF A ¥ W Ew
ZIT 2, TH AT FHAT FLAT ATHT TE
# 1 TefFr gf Zr oA fadaar & A
wie FY  qATE wiwi A qEer o
fadaar & | 0T Al FT ¥ FT ATIHT
§ #TAR T 2 6 99 aF aqsfy
F1 @Y I A 9% AL FM@AT, T
ot ATEl 9T wWifEd S 20 3 a9
HIT T F17 A0 G0 21 a%ar 2 |

A wE A 2 fF feeat &1 swie
AT FNTETE W TR W AT
W17 FHT 9T AT GE F | WL, FEHL
Hiv AT ;T FHI HOHOOH AEN X
A | THETSTE FI0 ITHATIT 2
gy W SAEr w1 oA § 0 fg
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[Prof. R. D. Sinha Dinkar.]
Faardi a7 feat & gEan g 3 W
forg wwar o foesi &1 3@ FT FES
famer | ag fagwr ot w1 67 26 2
Faa 3 o Zaami 41 41 Fgedr 57
_qE | foei  fwestl A% st
Za Pz wzeft § 9 E, I wraEw
AT AT T wr F | zAfAT qW
FEM 2 fr 107 A sl w1 e
HE7TF 2 |

feedt & AT 77 STaAfT ¥ fangor
AW FT T @ A AR I
ATET g e ot gar & Hfa, sy 4
e wdt ga Fv g AE gl 2
az #F gw Fw gFe F oA IEAT
wra7 faatar dr w3, s f, 6
FAAT FIFTT AT 2T AT | T i
SATE 577 AT FT foFew AT 7, I
afq 7z szrqafy 1 & 2 =nfew
t ag faeger @z « &1 o7 Wi 79
P AT FA F9 7L FA0 A7 5T
FET FT TE A0 AT AF AATESA
FIOI0 AT A1 HFAT | FAATZH AR E )
gafaa I agr 2 5 semad & e
9T g5 Fr7 FL A IEFT A T
FET FAATAT FTAAT AT FH &, AT,
AITH, TarErEaAl A faawi v
FHZ |

3 gy garer 2 e foew & o w
Srearz w0 wfsArzai 1 uF wleArs
1 AfaFar 17 Far ®1 7 7, Fwewr
QT FACH TOGT AZTE 1 FAL FEAE
g ¥ T 5% femw i wffwe fer sy
g A7 wiggae @ fEEIETET (pro-
ducer or distributor) T e
grzrwar & g o frmar & &)
dradr wiars 2 ‘o’ W g et &
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a1 K | waiq 34 foed Tat ar &
g fost wa 3= @ § o7 g9 e
uHT arE Fr AT E o FAa 195
anfa &t T gad § | s fF SamEdr
ot 7 w77 & A1 fhed ¥ a7 foa
gt & weg ot srafoms =9 qev 2@
2 A7 ST WERTL A T T AT
&l & f 7 o foar #7 w2rd & araw
FAT %) A wwmar § & o
qeEe ¥ AaT A oo & 5 u Wi
g gl T 17 W= i v famr |

uF FizmE #Hiw g | foew @i & T
wrmaTz § faw 7 39 9 9 39 W
¥ fraars gzar 2 | o avz g2 feew
T BT Y W S 7 37 e
2 | ST Ty fRew aarar 2 oA 9
YUAT I 49 397 £ | HET § qiEA
FT, AET T TH FT WL TF T TOT F,
T AFEL ATH AR, A7 A TAAT 3T
ag s & fFoow aww feew ¥
FATTEFTL T FATAT F (57 Z1 AT
% | foz afz fom afefedz faar ar 7
SATTIR. 1S FC ATEL AAT AT AT AL
F frr adt wfzard 2o 2 fr g e
9FE | EAfEd ATHTE AT A OAE
FHFT AT AT adiEy e & g
fgr s wiw SEET AT sETEsdr
ot &fiaT are 9% T 4 917 | 97 989
T FIT W7 F awmar § fa oo
foem & amad §  dTET 4HTC AT
g |

TEAAHITE | AT feeq giferiT
'certified) #1 wE F @AW AR
STET AT IELT g1 AFAT F A AQ
IAH 9ZM T AEE A1 AFAT E N
szt g7 WA g1 a7 F Afefpre @7
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F aTg  TENIET F1 AZ AAFTL AE
g wrfeg | S W qu T Fz faar
# 9w fec g sited #1 ara 987 9247 )
e, uF ggeqr A e § 99 R
Hfzwraz feenr &1 frmam * q99
ITEF AT AZ HEAH g aqar 2 i
foem a1 FE Awoar 2 fai san
qAE AL U E A M F wA
foew 3 FEATHT W FEATEE AT AT
ZRr | Y g § gemaw wrgan 2 6
ag AT 9 FT FA AvEar ¢ fomw
fom & favg g avedr sfafar @i
F @ TF & 9T ) 9 BATT 2, -
o F fega & ag wegy T W aw
HqUA AT AHAIT #1492 AEFTC F
ZfF a4 garawl F 909 FE T
Fret do FT FTEA AT TI9A FE 2
F | AT F1 GHAT & fAa A
T AT AT AT AT FAr AT
IAF FAAT T I AT ATAAT W
T 2 v qaT 1 39 FE |y gEAar
21 #fFa, wreFa Figfe & aif
AT AR TE AT GAT AW F A
@ifgn 5 edtg wfawrdy, e
AFFAT Tgar  FA7HT AT WA F
FEMET WA qa fze a feew J
LAT FT A% HIF  ZHRT AT ATAAT
&t a3 fF ffew Jaw F@ 7 agA
AT TATHI TEAT 7 WL 997 32 foew
FZATH 1 TE AT STAG0T F1 TR AT

Dn. P. C. MITRA:

DT o wro fax
CCAM

Prop. R. D. SINHA DINKAR:

sito ARo FYo fag fzasv : ‘g7
qTATE AET AL FEA A W AZN FAT
Fif O3 ot aga & AT AT AT AT
AT ATAN TEN FAT AT | 4% qW
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HIATE FAUT F AT IHY T ANE
F1 "9, oA, $27 w qraq 17 g4
ATHATET 2 | Toi § AT &FFFAT F1 H1AAT
2 IAF1  HA9 F1 qrar % |r9 faer
FT A9 AM7, 0§ FeA0 2 1
PHTT WT @17 F AAAT W AR AAT AT
BT & | AT Hww A AT F
F @1 wamgmw §F v few A
Wy Zfeadwior S 9 TAET IA
% SHAIE! AT 77 &, (wew q@q
awi X g, Faq @ AT a7 & &
gifas Zgami &t 5t foed aqa &
o FAATHI FT FOF =0T AT
21 (aata wugar i & zad Fwae
w1 g7 fzamr SfFw wifaw gfez &
97 Aza WL AT 2 | W SATATIA @
A F F TAT AT F 1 TaF fml-
Al 57 ferma agedt @ WA e o
7% 37 foed a7 Fifem wva g
T wre @ fa s=ar @ s sfw
F1 517 7 AR iAo feedi ox g9
fatrg ot wwz &% | s fadw @
fraaT @< R ST A9 AT A
FA9 & g7 39 frdt foemdt awr st
FTUNE qFAF, s FT 757 47 Fmior
FE FT AFA | AZ FIH AT FT 2 )
gt & f wafowr & grf 9 ar gy
w12 § a8 Far % faar 2 5 faadr
T ATET T 141 A2 AT 2T HIAEY
feewr 7 +f & et =1f7 T | A7
A1 3fez & 77 21 AT A7 7E )
WAL, w7 3 FT FAF T AE AT AR
Z1 strwfy fo @ AmeET 99y 3 F |
qFAl £ 9B TIRT W7 26 ¥ &
wAAE  AE @1, W@ 9@HAr §7 99
w7 w7 =Y o1 31 9 e T wasT
UEY F79 21 1 23 AT wiegfEy wfy
HT FEfTEd AT ATET AE W A
T FAT T 4 ITEA N FI
AFTZ |
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[Prof. R. D. Sinha Dinkar.|
b oarA #fF 77 3 T T

gegr # AT TH AT EEFEA g AT
ifegd | & 77 o wrAr g % w197 79
YT AT TF FATLN AZTAAT FL AFATE |
sfwe, s =T F fagmr & famm foe
F1 FETET A4 AT

[For English translation, see Appendix 1%f,
Annexure No. 155.].

SHRIMATI MAYA DEVI CHETTRY (West
Bengal):

st maEaEr g (afedr
M) - FAremd waved, wafy #
fopew w1 T F fAqa & 7z 81 0
g fe ot ok 797 91 & & 7t 7
&1 T 4121 ATF AT | ZATT a1 FzAl
w7 WAt 4 A w49 Fan faar @ fw
feew & F1 FOT M F WIT IAH
AT 7 AT AT F7A & | § AT THRAT
£ fo ma F1 Iwia F 0= 5 AW
Fraw faq foeq oF gEes w2
feaT &7 9 WTHERA FT OF HIEET
F1 ZT w0 F | wEEl # A1 AN feear
Fom & g a9 &1 99 E W uw
FTH H 0T AT AFAT JEL AT AT
g = 7% g A g # faeft ae &
I A ST FE AT E faaar A
§ 1 7 97T F A AT 909 F g9
Fifaqar A1 AF & | F AT FaAr F fF
@ET & AW E AEl Afer w4l 77
aferat & AW W wE F oAV ZT A
WTAT AT FITETT HIE FT AT AT
ager |« A H AT faaar F1 3ET §
wgr 71 o afs swa wawar 9% Fng
¥ w47 2 A1 IA9 47 &9 afew
HaT FATE, WEE FAE AT AR A1 0T
faerert & 399 FAAE ) IA A0 F
qiE S AT THT EIN E SEHE @ FT
F R FCACNAE | AT FHICHHTH
w faar AT AT g1 A 2 fw afz

| COUNCIL. ] (Amendment): BW, 1957 422~

N 99 KL AL AN THA FTN WIS
TE qU T F @F WA AAT JAT
WHFTHFTE 1

faaar Zay & a1z F9F WA
A2 | ArEA T e § @A E 4T
T AT F o F 7g s & ) e s
AIHF AF 191 2 A1 397 TqF T IAG
ATl Ffex o 97 gy afvafaw s
F 1 g fergena § a9 FA #7147
TZT 2 AT T T2 T8 AT 2@ & e
FI HAA T § WL IT A gATAT
EAZ | FIE EIE 999 o [T 0T 39 F7
AT Z AT FHT &1 T FIF a0 Sy
7T AW E, G E |

i w9 1 foew 19 § 7 wafer
fieew “w13ama’” (cow boy) F@T ¥
A 7N 2, foaeater S« &  tag ot
FHT q7E ArEar qEA F W 97 &
FI F19 | arg avg w7 foedtes g §
A foqmr g T w70 3 AT IF
e 2 1 ar T ot feewi w1 fegerT
W WA 7% F7 &41 A184 | T F v
fooewr 2 sirgmey w7t 2 97 A7 T &
TIE F1 & FEAZ | A F1 AT
oA e a4 foer &1 amm wareT
a7 | IR UF F2T TEHT 4T AT TZTq1T
aT | g T TET AT 4T, TEAT Ay
STEAT 4T, FET AT {FAT Fvar g,
HATAAT aZT AT HIT A HA FIAT 47
o o Az oy FEmrA FY AT A 97
JUT AT BT AT AV @A IS
7z afz 7E Zwr |+ AT T adr
#frait fr fo a7 & && F 7 977,
A g BIET X TG ASA1, LT FEAT
BT FEAnRl &, 98 79 9 83
#1 gz At “swrw’ faaer F a1 fF a0
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F1 % T 9T WA Bf6A W F397 H
w; far s f5 91 Je a3 %7
EIPEE i I T TR E
Fqq #ar TEeg & gafat on feedl
A S g F OTEEr vE "
Y FEE A g W IAEr WA
qez @1 9T E 1 WA IR W0
gurdr & Z, W e weogar
wfger sgefeaa 2 q1ea 7z 21 aar A1
o guTT 9IS F1 41T W73 T AT
g% 21 T 7
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s g 3N Afa 7 5w a1 afaey
F gardy AT FT WA A 1AM
ST ZATA 2T TLHHT A4 FL FHAT | T4~
frgag aga draams e o &
fopest #1 79 978 T 397 ST | EW 48
At 4F A 3w 9w feew g}
Aure 1 wrAn 2, I e s A+
fFar wmm &, IWAT A A T FT
o sra | Zvn 4z arfed fw oSy oA
fratar feew a1 a7 ufeg@
3w @z (plot) #1, 9t g&=+
F1, IAA AN M T ITET TF TR
F WA TE OHT FHE TR HT FATAT
wifge | Feaw avE a7 AT aga wear
ARIFCHFATZ | T AT IAH
qIHA 79 798 & fwow o & fam o
A Az FA A A1 34 (Fow F F geA
F fau sz aaaT 2 &1 FWE AT EWS
F fau sfaa 7@ 21 e swavg 47
sraeqr F A 9 a1 weg fEEw v
TMF AR AMCER T AT AT H
ot fpen avg 7% fag s & st
Far fY ATAR AW A AW W | W
T ATE A1 ATLAT FLE ST AT
FATY RSN AT TAATFT HIT ZATL FTwATH
w1 #rew ( moral ) @@ smIMT A
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TH & Arq AT AG FATY W AT FAT By
AT e faar

FAL ATH A qA AT AE F AT
w2 ag az 2 fr e ara A7 e ¥
e § AT fpew 721 F AR A7 5f
T AT F T FT AAT AT AR D
A AYE H WErE AL F (50w’ s
A1 FET F7% ST § | X9 G F AW
FfEmw wvdr Tm A Sesfa M e
F1 397 4T ToGTEMT & | oF FAT FIE
T foew arsfifea 7 ot 2 41 |1
aft=T F @57 foew  F@q #7 T
A g mifF 7 st awsfa s Far
FALH A AE &% FF | A1 AW
T g ag g 2 v smdrswag.
#1 foedt gt s S glEw €2
arZ A Heza q9T ATE F OO HALG &
ferr s st nfed | =2 qewr woAr
FAM AT WA F aeH U EH
T LA AT FAGAFAAFEATE | FIL
w2 g fae feen 7 fael avg 4y
®/IT ATT TAAT AT AR TEHT HAW
F7q % fam gz 7 § fawfrr #%
THRAT 2 | T AVE T AzA 4T Y A
ag feFwa #7 g1 wmafr |

T AT qH Uz AT Tl F
foram Fa % ar? € §9 7 2 | FW
veead & fan gew feeq @t anfed
yre a==1 % fero syanr fogew 1T =i ¢
=1 & foro faemas feed 2T sfed
foreriy fo gvrT wrafas AvaRT 21 8% )
ST FAF wrar fomr o7 59% arg o &
Y F 1 o Frarys aw 59 feew § gfY
Y A7E § IAR AAT TFA 3 | UREEy
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[Shrimati Maya Devi Chetiry.]
- & foi ot foRed £t § ST a=at A
- femrar OF 3 afgm 0w oA W
e § foaTd a== #1 grfe e
- Y gETEAT § Tad aran faar 1 391
- wfga I #7 IATIT AL T AT |
~geqt & ok a1 waw &y Saw fagar
L g g, W 28 AYE ) A" g
&Y MY F 9TF 91 &3 F T4 FraAgy
* X Y TFAT £ ‘

- oifFw A AT AR FEAT £ AT AR
2 o 3w & et Y fmmr grar € owd
BT TS W ferat F e« T g
- Ford gy sifgd s 5 9 9T it
- ATEA F AGT 9T AT qF | HAET AT
- qg § & Hidl #1 9=l & 9T a7 F=i
-3 I AMT TEIT S | AT W AT HY
« gfaay T &Y wE @ A Y qEE F
: T fHART S FFHY

Ty @y ary q g o v
- qHe A |} wrat w0 afas gen 7
ferar st g FifF wat &1 =ty
& AT F quNt ¥ T ;A AT 8
- FGAT ) T FX H WA W JHTE
ST E

L.For English translation, see Appendix IV,
Annexure No. 13CJ]

SHrRI G. RAJAGOPALAN: Sir, while
welcoming this amending Bill inasmuch as it
aims at removing the defects noticed to the
Act, I am very doubtful whether it will have
the desired effect. Of course the Act and the
amendments lay down the obligations on the
part of the producer, distributor and the
exhibitor and also the punishment if they
violate the obligation. But there is something
missing iu the middle, and it is this. Who is to
detect whether a producer or an exhibitor or a
distributor violates his respective obligation?
As at present when a picture is censored it is
sent
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to the Chairman of the Central Board who
issues the certificate with the endorsement of
the cuts that have been recommended by the
Board. And then the details of RIl the fi.'ms
censored in a particular month are sent in a
consolidated list to the State Governments
who in their turn see that it is sent to the
District Magistrates s, that they can keep a
walch whether the producer, distributor or the
exhibitor violates the provisions. As at present
I understand the Government have already
made a provision that the cuts made in a film
should be published in the Gazette of India.
But then the publication takes at least , month
so that the excisions in the picture cume to 'he
notice of the public or the State Governments)
only after a month. Now once a picture is
certified, it is shown to the public immediately
in many places simultaneously and no picture,
unless it is extraordinarily good, runs more
than a month. So by the time the cuts in a
picture come to the notice of the State
Governments or the District Magistrates or to
the public, after their publication in the
Gazette of India, a month would have passed
and the film with the cuts might have been
shown to the public in the meantime and any
action after a month might be ineffective. So
the purpose of the censoring of the film itself
is lost because unless a film runs more than a
month or two, things would not be detected
and rectified.

Even if it is detected, the procedure
adopted all this time has not been effective.
Now, the one good tiring in the amendment is
that the delay that Would have been caused in
taking action is being minimised. But there is
no provision to detect these violations which
are normal happenings in the industry. The
producers generally do not co-operate with
the Censor Board. They think that the Censor
Board is a useless organisation which tries to
sit over them and control them. They just try
to find out in which way they can escape the
eyes of the Censor Board or of the
Government. They al-
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always try to put in things at a later stage,
after it has been censored. These things have
been brought to the notice of Government and
they ary taking action only to see that action
is quickened, but they are not taking any
action to see how these things can be cetected
Quickly. I hope >ov-ernment will consider
this question in all its importance and take a
decision in this matter.

The Cinematograph

I suggest that a statutory provision must be
made so that the Regional Offices can have
direct contact with State Governments and
once afilmis certified and the Censor
Board recommends an excision, it should be
circulated to the State Governments directly
by the Regional Officer so that the State
Government can immediately circulate it to all
the District Magistrates and Police officers
who could be askea to keep an eye on it. m Or
else, the Government of India must
create a non-governmental organisation—a
voluntary organisation— in each district or
mofussil centre, and distribute to them the
excisions that are made in a picture so
that they can see the picture and report to
the Regional Officers to take action if there had
been any vio'.ai'i>n. Unless these things are
done, merely saying that they should do this
thing and that and if they do notdo it, they
will be punished, serves no purpose.  There
must be some quicker and effective method
of checking ami seeing that violations do not
occur.

The second point I have to make is about
foreign films imported into this country. As
you know, Sir, many of these foreign films do
propaganda against some other foreign
country or speak derogatory of other countries.
It is beyond the scope of the ordinary members
of the Censor Board to see whether it affects
the sentiments of any other foreign country or
not. It is always "better that the Foreign
Affairs Department of the Government of
India goes through these pictures and then
sends them to the Censor Board to see whether
they offend against the morals of the people.
Only the latter thing could be looked
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into by the censors; but the question whether it
really offends the sentiments of other foreign
countries which, in trun, will affect our
relations with that particular foreign country is
a thing which should be for the Foreign
Affairs Department of the Government of
India to see and 10 decide. It should not be
thrown on the sfioulders of the members of the
Censor Board because they cannot be always
in touch with foreign affairs. Whether those
pictures try to indirectly say something
derogatory to some other foreign nation should
be carefully looked into only by the Foreign
Affairs Department.

Then, Sir, we are importing , large number
of Information films from foreign
countries. I think it is absolutely no wuse
hereafter importing them. We a.e producing
Information films here in India—not only of
Indian news but foreign news also. These
foreign Information films generally carry
something against some other country. Ifit
iy American, it carries something against
Russia; and if it is Russian, it carries something
against America. We can do very well with
our own Information films which are very good
and [ congratulate the Minister for
producing good Information films in this
country. They should be more popularised
and we should not allow the import of any of
these foreign Information films—
Paramount, M. G.M. or any such ffiing.

11 AM.

Then, Sir, the Embassies import certain
films on certain occasions which are snown
privately. These do not come under the
purview of the Censor Board. They show them
at private shows or in some studios. 1 had
drawn the attention of the hon. Minister to a
particular instance. A year ago two films were
brought from Russia by the Russian Embassy
to show to the Cultural Delegation. Each
picture had four reels, that is, on the whole
there were eight reels. They showed 2 reels of
picture No. 1 and two reel? of picture No.
2 in
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[Shri G. Rajagopalan.] Bombay and the
other two reelsof each picture in
Madras and further the picture was in
Russian language so that both the
pictures could be easily passed, without
the censors knowing what it contains.
They split up both the pictures. Ifthey
had been shown it together in a particular
place, it might have been possible to censor and
delete objectionable portions.  They
showed four reels of two different pictures in
one place and the other four reels of
those two different pictures in another
place. Fortunately, it was brought to the
notice of tne Censor Board from Madras but
1 do not know what action was taken to
regularise this. Afterwards they showed
that film  without censor certificates to
only a select audience  ofinvitees in
a  theatre which hasbeen licensed
only to exhibit certified films. These
private shows can only be in their Embassy or
in a studio other than those which are
permitted only to exhibit certified films,
but these were shown in atheatre.  The
Madras Government took action and the
theatre-owners apologised for it

™ Cinematograph

So in order to rectify such things, I hope the
hon. Minister bring in a morjj comprehensive
Bill, and not merely just bring an amendment
to say that the punishment will be enhanced or
they must do such and such a thing. There
must be provision t'i detect such »hii;>s ;md
there must be provision also to see that jt is
done quickly.

SwamMi  KESHVANAND  (Rajasthan) :

TRT IR (T ) AT
T A3 | 4 el WA gu A9 qE
ug a9 fafam g€ f ga v @ o

-

A WG q@ WA AT g fr
oSt # # w FEE wwdt # 6w
W AT FT A AE A 9T # o
FEATET 9 TENE | EHIL GTH Z9EE T

gREMFgAAITagREa A aa
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HASHT AT F A7 17 7 ) 97 UF g &
THETE AT ATAN g & |

e e | faa foroa ov agw @
Y & 39% T § &7 A At wgar
TGN (gAY AT S A § o e
F A A E | W g9 g AW EE
W H W WY e g qema
i & fomer swen av aga £ A
gUT 9% @1 & | AT A9 F A7 A
F¥4| HT AGAE Fr M WA F
ITHT I Felt 9T aga Y |uA
AL 9% @3 | | frgeft afzgi a0 oA
agi & fefy e oF war gwr AT | wW H
Tt & waa @@ gAr av a1 79 fiw
HATF & WA AT AEATS F T2 qE |
#7 qgi 9% 97 Far 5 agd § A
MEE|

#9 qEi v ag  wywa e fE afy
T HRT FHTL AW A T avE
T T TUTT F ARG MW@ 9 7 fE
T T S M | T A W
aAT ATH FATE W F HET WE F
st fa Zar A1 ST § v gy W
AT IE F ) UA fEw moAaw & A
frwrst e g@e a4t gror T e E
qT I9FT WAL faar smar 2 e
WHILF A TR ME F g I AL H
"A o &1 qre faar wfgwf) s
ferrraa & e sHa @ & ot &
HATATAF AT AH (HAT | W BT
A adr feafa ok waw s
TR I AEATA A1 FT TAIE Z1@AT 27
B AT Saar & 9t aga & fi
STATT | WA WO A O Gy
FTAAT T AT 3 4% 0 TET &1 TAAT )
T 7 F€@T 7 @7 2 & TFa 7o
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w19 I faaz 513 § 91 I9ET oAw I
FTEF AAT HT AIT AT F7a7 2 1 fF
wrawa il 7 fEr ww gwe a9l
AT ATT | FATLY ALFHIT FT 5T
17 faere sare a1 wifgg o faw a@
¥ T AT TR wAfAq g1 a9 2
%1 a7 fwar swav =fed |

TH ATA T AGN T o AT &1 AT
2 % o g @A § wwt WA
FTF 30 HIT Yo ¥y IWT H T F
A d AfF & =0 39 fadar d@w s
oA uf F 707 3 6w 3 a5 amw
WA | A TE T WL A G & fAw
A A A Taedi daq ¥ fag
a4 g A R wrw gare & & faaen
T HATE AT T F | WY GEHI A
7ty 2 f o 5w faw &1 dew &
TF | WAT TAFT AT FFAT W4T AT
9% /I ZA F ANA AEH w5, A fF
EAL AT F A7, 0T FT A | A
qof Tver § fF a5 T was Y
Ifaa FrmEEr #9490 )

[For English translation, see Appendix IV,
Annexure No. 157.]

Dr. SHRIMATI SEETA PARMANAND
(Madhya Pradesh): Mr. Deputy *Chairman,
Sir, while supporting this Bill, I would

like to make a few observations. The

object of the Bill ihas been stated in the
Statement of Objects and Reasons and has
also been ably explained by the hon.
Minister in charge, and so I will con-+fine
myself to other matters that arise m out of the
subject.

MRr. DEPUTY CHAIRMAN: And -also
avoid repetition, please. There , are 12
speakers.

DRrR. SHRIMATI SEETA PARMANAND: I
will try and avoid repetition. With regard to
this Bill, T would 1 tike to say that if the
hon. Minister
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had made it more comprehensive, it would
have been more satisfactory. The film Enquiry
Committee submitted its report in 1951, and in
1952 an Act was passed, to which this Bill is
an amendment. Even that Act is not
comprehensive enough. There is a feeling in
the country about the urgency for reform in
the cinema, and many deputations have met
the Government and put forward a plea for the
redress of certain grievances not only about
the character of the films but about the hours
of showing of films which affect the morale of
the younger generation and distract them from
schools and  colleges.  Although re-
presentations were made to th, officers in
charge, unfortunately it is difficult to get any
redress, because there seems to be some
technical difficulty which comes in the way of
better co-ordination between the Ministries.
For instance, if the hours for showing films
have to be changed, this Ministry has to say
that this is a subject for th, Ministry of Law
and Order. I will not go into details in this
respect, but I do think that if the hon. Minister
i" charge would like to make the best use of
this most powerful educative weapon, the
cinema, for the improvement of conditions in
the country, he should bring a more compre-
hensive Bill which would meet the wishes of
the people.

The procedure about introducing these Bills
also seems to be somewhat defective. I would
mention one thing. Supposing Members of
this House, in order to make useful
suggestions or remove incompleteness from
the Bill, were to make certain amendments,
obviously the Bill would have to go back 'to
the other House, and this would meantime. So
1 would ask the hon. Minister whether, when
a Bill of this nature comes before this House
from the House of the People it is not
intended that any amendment should be made.
If that is the case, there is no point in
discussing the Bill in the floor of the House, if
everything that is put in the Bill is to be
dittoed.

DRr.B. V. KESKAR: May I say that
there is rw constitutional bar against
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[Dr. B. V. Keskar.] this House making any
amendment it likes.

MR. DEPUTY CHAIRMAN: The House
has got every, right.

DR. SHRIMATI SEETA PARMANAND: If
the amendments are accepted, what happens?

SHrI K. S. HEGDE (Madras): It goes to the
other House.

DR. SHRIMATI SEETA PARMANAND: I
will proceed to the other point. A better way
out of the difficulty, I think, would be that,
especially in such an important matter where a
committee such a,s the Film Enquiry
Committee has made recommendations,
Government should invite suggestions from
representatives of the people through both
Houses before they decide to bring in
comprehensive legislation. That would really
enable Government to make the best use of
this powerful weapon of education as I have
already said, and change conditions in the
country quickly.

With regard to the film industry, I would
like to point out, as has been already done to
some extent by Shrimati Lilavati Munshi, that
the industry has in its report submitted that it
has suffered heavy losses on account of the
various taxes and restric tions imposed by
Government. The film industry has
unfortunately copied Hollywood methods of
expenditure, namely, of paying actresses
heavily and also of carrying on propaganda in
order to attract more customers by saying that
so many thousands or so many lakh, of rupees
have been spent on the film and so many days
have been taken in shooting the film, as if that
could be the only merit of the film. So, if
certain restrictions could be put on the
expenditure that can be incurred on films at
least for a period of five years, that would
help Government to get the best advantage
from the films and of the money spent on
foreign exchange in buying raw films
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for the benefit of the country. The Film
Federation of India is a powerful body, and in
submitting its report it has put forward its
difficulties before Government from various
points of view. But it has unfortunately not
given a single thought to the way in which :t is
not serving the counry in educating the younger
generation on right lines. The only" object
wnich this Film Federation usually have before
them is to make money in the best way, even if
it is to the detriment of the country as a whole
and even if it lowers the morale of the people.
For that reason you would always find, Sir, that
the films that are advertised stress on the points
which appeal to the common man, namely.
there is lot of dancing, lot of music and perhaps
lot of fighting. Whether m these features are in
good taste or not, they do not care about that.

It has been said here, Sir, that to put any
restrictions on films and thus make them suffer
a loss is unreasonable. I would like to point
out, Sir, in this connection that in the Report'
which the Enquiry Committee has submitted, it
has been made necessary that the text of the
film, before it Is produced, would be submitted
for inspection by the Film Board and from that
point of view, Sir, it would not be a loss to
these film producers it they were to proceed
honestly in this matter.

Sir, the last point which I would" like to
make is with regard to the influence of films
and which the film industry, the Government
and the public have to take into consideration
and co-operate with each other in making this
industry the best method of educating people.
Sir, it is well-known that film industry is the
most powerful instrument for educating the
masses and the untrained mind and from that
point of view, if Government were to earmark
some of" the theatres for films which can be
called 'universal', it will serve a good purpose,
because children could be sent there and those
theatres could be ¢ put under certain restrictions
to which the other theatres cannot be put.
J
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would, Sir, in this respect read a few lines
from a book to show the way in which this
powerful weapon of cinema could be used for
improving the social conditions according to a
certain Government ideology in a country.
This is about children's education in the
U.S.S.R. Sir, it is said that the children
cinemas are alwaysi crowded with youngsters.
Children naturally go to the pictures shown in
their own cinemas where adults are not
allowed unless accompanied by a child. This
is to be remembered that adults are not
allowed in those cinemas if they are not
accompanied by a child. At these cinemas the
last performance is ever by 7-39 P.M. and the
children can easily go to bed early. Also at fre-
quent intervals the producers of children-films
give special showings with the intention of
discussing these films with them. It is found
that criticism by the children is extremely
sound and very helpful. Film producers realise
that they must consider the taste of their
young audiences if they ivish to make goocl
films. Sir, I would suggest therefore that such
cinema theatres could be opened by the
Government here at least in three or four big
places like Bombay, Calcutta, Madras and
even Delhi. They could ask the teachers in
charge of their students to take them to the
children-shows even at reduced rates and also
the teachers could be given some concession
for going to these films. This would, Sir, be
one of the ways in which we could, by
providing some of the amenities, improve
their lot by giving them a cheap entertainment
and also by making if possible for Them to
improve cultural standards and also. Sir, this
would establish better relations and
understanding between the students and the
teachers.

The Cinematograph

Sir, in conclusion, I would again appeal to
Government, before I sit down, that they
should soon—already a year has passed since
this Parliament has come into existence—
brin;j in a comprehensive legislation to meet
all the popular demands made by the
representative organisations mainly of
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women, and bring about all the necessary
changes in the Cinematograph Act, which
would make films the most powerful weapon,
as they deserve to be, in The sphere of
education of the country.

SHRI RAJENDRA PRATAP SINHA (Bihar):
Mr. Deputy Chairman, we have heard a
lot of criticism in this House in regard to the
functioning of the 'A' and 'U' certificate
system. -Sir. I was going thpough the debates
when an amendment in connection with
'A' and 'U' Certificates was introduced in
the original Cinematograph Act some
time early in 1949, in which this classification
of 'A' ant? ' 'U' was introduced with regard to the
issue of certificates tn the film producers.
Sir. at that time also, hon. Members of the
Provisional Parliament raised the same
doubts and'levelled the same criticism that
have been levelled, today. Again, Sir, to-
wards the end of 1949, when a Bill was m
introducd to make this a Central sublet,
criticism in respect of these 'A'and 'U'
certificates was levelled. On both the
occasions. Sir. the then Minister in charge of
this portfolio promised to give a report as to
how this was -sirking. =~ We have heard
from tbr hon. Members their views as to
how, the system of issuing certificates for
adults and non-adults has been working. I do
not know, Sir, what is the m information of
the Government and what the Government
has to say on e this point. As a matter of
fact. Sir, when this Bill was introduced
and' oarticularly with regard to the amendments
of the clauses concerning these certificates and
making those violating ' the provisions to suffer
greater penalties, it was only proper fo, the
hon. Minister to have given us a review of ' the
working of the system. Not only that. Sir.
but we waned to know what has been
the Government's views on the different
points that ftSve been raised by the hon.
Members of this House. It has been
pointed out that once a film was certified for
adults only, it became all the more m
attractive and that th, exhibitors: found
it very difficult and impracti--
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[Shri Rajendra Pratap Sinha.] cable to
restrict the entrance of non-adults into sucft
shows. It has been rightly pointed out by all the
Members who have spoken today that, it wa~s
very difficult to differentiate between a
fourteen year girl or a boy and an 18 year girl
or a boy. 1 would like to know how the
Govern-ment would like to implement these
restrictions. Sir, it becomes very -difficult for
the exhibitor in the chang-

*ed circumstances to show a film under these
restrictions, when anybody could

ecome and say that a particular boy or a girl
was below the certified age and therefore, Sir,
before the exhibitor was punished, we must
see how it was possible for the exhibitor to

The Cinematograph

differentiate between the ages of the

] different persons coming there. It is

very difficult to decide as to who is an

] adulf and who is not. Does it mean.
Sir, that the exhibitor should have

.2 medical officer present there to

> decide this age question before the

tickets are issued?

And then, Sir, the other point which is very
important and which I would like to make out
here is that sthere are persons in this country
who may not be eighteen but who may be
fathers and mothers of children. Are

] We going to debar them also from
going to such pictures? It is rather

every difficult, Sir. So, I would have
wished the hon. Minister to say some
thing on this point as to how they
are going to enforce this provision
[ ] ofthe Bill. And I agree with my
mother friends who have suggested that
differentiation between 'A' and 'U' films and
certificates should be

mdone away with. Instead, as my learned
friend, Dr. Seeta Parmanand
“has rightly suggested, we should have
children's picture houses and we should
insist on children going only

] to such houses but I do not know
how

in the present circumstances
! going to be enforced.

this is

Then, again, Government promised eon
both the occasions in 1949 and again 'mwhen
the present Act was passed in
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( 1952, that they would bring forward a very
comprehensive legislation to tackle the
problems of the industry as a whole. Sir, we
have heard the criticisms with regard to the
working of the industry as a whole and it is
quite apparent that not only members of this
House but also the public at large are very
much dissatisfied at the present moment with
this industry and the manner in which it is
being run. Therefore, a very insistent demand
was made on the different occasions when this
Bill came before the Provisional Parliament
that a more comprehensive legislative
measuVe should be brought forward in order
to control this industry from A to Z. But we
find that the hon. Minister has not said
anything on this point, i would refer you to the
assurances which were given by the Minister
who was then in charge of this Department on
the 1st March, 1952. He said:

"It was the intention of the
Government to see that som, of those
recommendations  which could be
accepted should come before the House
in the form of a Bill, where legislation
was necessary in order to put those
recommendations into force. But that
matter has been delayed, because we had
to consult all the State Governments
about the report and I am glad to say that
many of the State Governments hav,
taken keen interest and sent us their
rerjorts which we are at present studying.
It may require some time before the rele-
vant Ministries in the Centre also studied
the report of the Film Enquiry
Committee. Only then we can formulate
legislation after fully considering all the
reactions both of the State Governments
and the Ministries concerned here."

Sir, the Film Enquiry Committee reported
in March 1951. The Government not only at
the Centre but also
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those in the various States have studied this
report and it is now more than two years, and
we do not know in what stage we are, what is
the mind of the Government, whether they
intend to bring forward any comprehensive
legislation or whether they have no such idea.
We do not know these things. I should have
expected "that the hon. Minister would make
some statement on this point. As my learned
friend, Prof. Dinkar, said, the use of scissors
only would not help to achieve the desired
ends, and he rightly emphasised that we
should control this industry at the stage of
production. The Film Enquiry Committee also
recommended the establishment of a Film
Council and a  Production  Code
Administration which will go into the details
of production. It was the intention of the Film
Enquiry Committee that before a film mwas
produced, its script should be scrutinised by
th, censor and then alone it should be allowed
to be filmed. I think this is the only method Ly
which We can improve the morale of the film
industry as a whole. The Film Enquiry
Committee appreciated the difficulties of the
Government in  bringing forward a
comprehensive legislation and so they have
said at page 194 of their report with regard to
the Production Code Administration:

"We envisage the Production Code
Administration as an adjunct to the Film
Council just as we visualise that in
course of time the Council would be able
to take uo tfie functions of the Board of
Censors. But whether the Council is set
up or not or whether there is any delay,
we would recommend that the
Government  should set up the
Production Code Administration as soon
as possible."

Again it says:

"Action for the setting up of a
Production Code Administration

33 CSD
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can be initiated immeditely and until the
enactment of legislation giving the
Production Code Administration
statutory powers over film production,
the possibility of the Censor Boards
insisting on films securing initial
approval of the Production Code
Administration should be utilised fully."

* * * *

k]

"We would emphasise that in this as in
most other matters of reform in this
country time is of the essence and, with
the experience of the last Committee be-
fore us, we are naturally apprehensive
lest similar delay should again result. Our
study of the conditions in the industry
convinces us that while the industry
could somehow muddle through in spite
of that delay, now there is no time to be
lost and the progress of the industry
downhill must be checked as quickly as
possible for the benefit of all the interests
concerned."

Sir, Government have been studying this
report for more than two years now. There
was insistent demand whenever an occasion
arose on the floor of the Provisional Parlia-
ment and also in this House that the
Government should take immediate steps with
regard to the controlling of production of
films. Here is a suggestion of the Film
Enquiry Committee which could have been
easily accepted a"a enforced by the Gov-
ernment even without legislative enactments. [
would have liked to hear from the hon.
Minister what was his reaction to this,
whether the Government wag contemplating
the enforcement of this recommendation
regarding the establishment of a Production
Code Administration as suggested by the Film
Enquiry Committee, and if they are not going
to do it, what are the valid reasons for
delaying such an important measure as this.
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[Shri Rajendra Pratap Sinha.] The Film Enquiry
Committee says that about 60 crores of people
visit film shows every year, and about Ks. 40
crores are invested in this industry. This is a big
amount of money which we cannot allow to be
wasted for encouraging ideals and morality
which are not suited to our genius. We have
now—I do not exactly remember the title—the
Industries Development and Regulation Act for
controlling the different important industries.
The film industry is a very vital industry and
should come within tha purview of this existing
law. We have invested a large amount of money
in this and we cannot allow this industry to go
its own way, and it must be made to subserve the
national interest, and the recommendations of
the Film Enquiry Committee should be
immediately enforced without ; any further
delay.

MR. DEPUTY CHAIRMAN: You have
taken fifteen minutes.

SHRI RAJENDRA PRATAP SINHA: I will
take a few minutes more.

MR. DEPUTY CHAIRMAN: There are
twelve more speakers.

SHRI RAJENDRA PRATAP SINHA: The
Opposition Members should get more time.

MRrR. DEPUTY CHAIRMAN: Every
Member thinks what he says is very
important.

SHRi RAJENDRA PRATAP SINHA:

The Members who have served on the

MR. DEPUTY CHAIRMAN: Sufficient
has been said about the Board.

SHRI RAJENDRA PRATAP SINHA: They
have said that they are not performing a very
useful function. I find that they are incapable
of doing so as has been suggested by many
friends. We are producing about 275 films
every year and Members of the Board are
mostly honorary Members and they have their
own occupations and they hardly find time to
do full justice to the job entrusted to them.
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I would submit that we should have a" paid
Board, a full-time Board. which should carry
on this work.

Then I would plead the case of the
educational institutions and would request the
hon. Minister to use his good offices to get a
refund of the customs duties' charges on
projectors sold to educational institutions. I
have been associated with educational ins-
titutions and I know they find it extremely
difficult to find the huge sums required for
purchasing the projectors and it has been
recognized now beyond all doubt that film is a
very good media of education and 1 would
therefore request that it would not matter much
if the customs duty levied on the projectors are
waived, on such of them as are sold to edu-
cational institutions.

Then 1 would like to submit for the
consideration of the hon. Minister that while
he considers the recommendations ol '(the
Film Enquixy Committee with regard t, the
constitution of the Film Councils, he should
see that some representation is given in it to
the Story Writers. I don't know why the Film
Enquiry Committee have not given any
representation tattle Story Writers when they
have given representation to all other interests.
So 1 would request the hon. Minister to
consider this point and I can support my
argument by the statistics given in the Film
Enquiry Committee Report.  They say:

"We may in this context quote the
findings of public opinion research in the
United Kingdom. The percentage of
people choosing to visit a picture for any
one of the reasons set out below is given
against each:—

Story
Stars
Reviews
Title .
Theatre .9
Friends' recommen

dations .2
"It is British" .

37 per cent-
.34



4245

So. the importance of the story writer can
be judged from this statistics. Story has got
the maximum attraction. Therefore I would
submit that they should have representation in
the Film Council. One thing more.

The Cinematograph

(Time bell rings.)

I" would emphasise that public woi-nion
should be organized in favour of producing
good films. I wholeheartedly support the
suggestion of Prof. Dinkar and I would, in this
connection, suggest a large number of Film
Clubs to be started all over the country so that
people should be guided by those Clubs and
right opinions should be built up. I- would
request that these Film Clubs should have
representation on the Film Councils.

SHrRI B. D. CHATURVEDI (Vindhya
Pradesh):

At dto o FAES (famewr waw):
f e wgrEw, § @ AR
foz 4 € w9 U FT GANT X
gm 1 frer sk &, o s & 9 s
§ T A g wfoma & wivw e
a2} & S agt o et & feed ag=
T4 & e @ A, fiF AT g A
HIQTEY a7 JTL | WY et faerg oy
& % S e T § gafaa g
g1 3 9 oF AET Y BT gA
T

o frq ¥ FE @ W
Fr5 agt i, w7 77 P

mmmaﬁa‘rmmféﬂ
famare oft wIT Ty iy Afefm=or Y
& aEr qEI FIH gH a9 BFT
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[8hri B. D, Chaturvedi.]
foelt & sz & MY § 97 =9
A0 HIAT § ST AT T IAGT § TEAT
agag fr g e agg @ AR
g1 sie & wear g v gAl w4
AT ThH 77 Y g7 fHeAt
wifpge Fiwi § @1y @R F
g1 F1

¥ yfaw AT AT A T AT

[For English translation, see Appendix IV,

Annexure No. 158.]
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[Khwaja Inait Ullah.]

"Any person who delivers any
certified film to any distributor or
exhibitor shall, in such manner as may be
prescribed, notify to the distributor or
exhibitor, as the case may be, the title,
the length of the film, the number and the
nature of the certificate granted in
respect thereof etc. etc."
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"any other particular respecting the
film which may be prescribed"
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[For English translation, see Appendix IV,
Annexure No. 159.]

SHrI KISHEN CHAND (Hyderabad): Mr.
Deputy Chairman, Sir while wholeheartedly
supporting the speeches delivered by several
hon. Members in this House, I beg to draw
your attention to the fact that the film industry
should not become a moralising industry
should not be trying to depict ideal moral
characters. It is, after all, a place of
entertainment and as long as entertainment is
healthy, it should be permitted and it should be
encouraged. It is a place where art has to be
exhibited, not moral theories. I submit, that
there is likelihood and danger that some lady
Member of this House and of the general
public may
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so direct the film industry that it is eonvs-ted
from being a place cf entertainment to a place
of moralising.

Coming to this amending Bill and
restricting myself to it, I beg to submit, that
the amendment of section 6 by completely
altering the wording is unnecessary and it may
give rise to several loop-holes which the hon.
Minister has not probably visualised. I submit
that the original section 6 was quite all right
and we had only to alter it in the proviso by
saying—

"Provided that before notification of
such direction, the exhibitor shall be gwen
a fortnight's notice to show cause*why
such a direction should not be notified, and
ttye film be not exhibited till a decision is
taken on the matter."

By some such simple alteration of the
present provision and by making the exhibitor
who is the person making the largest amount
of profit and really coming in contact with the
public, responsible for it, it will be much
easier to attain the objective than completely
altering the section and raising other questions
of discretion about two months and all that.
The suggested wording is going to make it
more complicated and give more arbitrary
powers to Government. The hon. Minister has
explained that the feelings of neighbouring
Governments or other countries are often
wounded and the film has to be banned. If this
is permitted, this will become a simple handle
and every film depicting any country except
our own may be objected to and immediately
it will be banned by Government. I submit,
that this should be done entirely by our Board
of Film Censors. They should see in certifying
a film whether it is fit for our country or not. If
a Board of our country thinks that a film is fit,
I don't think that there is any justification for a
foreign Government to interfere. There have
been cases where films derogatory to Indian
interests have been shown in Europe and
America and in spite of protests lodged by our
Government no notice



4255 The Cinematograph

[Shri Kisiien Chand.] has been taken
because other countries believe that their
Board of Censors should be the final
authority. The hon. Minister should not alter
this amendment in such a way that every
whim and fancy of a foreign country wii)
dictate the policy of our film industry.

Secondly, Sir, regarding the words 'Adults'
and '"Universal' I submit that the hon. Members
have not understood the underlying idea
differentiating between these types of films. A
film certified for adult exhibition means a film
which shows from a medical point of view
certain phases of human life connected with
sex and reproduction. If the Board of Film
Censors restricted the grant of permission of
this certificate of exhibition to such films
which are prepared from a medical point of
view for exhibiting the sex life then there will
be no objection if we change the definition of
the word 'Adult' to all those persons who are
not teenagers, that is above twenty. Any
person of twenty and above should be allowed
to go and see a film which is certified for
adults, thereby meaning a film which exhibits
the medical point of view of sex life. Sir, our
underlying idea should always be that apart
from healthy entertainment, the film should
have educational value. If for films of
educational value on medical science we
introduce other sorts of restrictions we will be
defeating the purpose for which a section of
the cinema industry is catering. Therefore, Sir,
with my suggestion that this section <! should
be reworded by simply altering the original
section and that the definition of adults should
be changed from the age of fourteen to the age
of twenty. I feel this Bill should be passed.

SHRIMATI VIOLET ALVA (Bombay): Sir,
this amending Bill has not come a day too
early. A number of observations have been
made on the amendments. The amendments to
this Bill had to be brought because of the
factor of time, the time-lag that made the
culprits escape. I do not personally feel that
this Bill also is going to be
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of great help. What we actually want in the
film industry should be our main analysis.
We have two categories ns going round in
this country: One is imported and the other is
our own. that is those produced in this
country. When I talk of the imported films.
Sir, we have to make up our minds as to
what we want. It is a well-known fact that
films have come-to stay as the main source of
recreation and what do we look for in
a film, what should we, this young democracy,
look for on the silver screen? When we
import films we get all kinds of films from
Hollywood mainly; we do get a certain
quota from other countries like Japan or
Russia  or England or other Continental
countries. Sir, very fine films have been
shown like,  "Yukiwarisu" from

Japan, "Bicycle Thief" from Italy, "Winslow
Boy" from Britain but the Hollywood type of
film generally does harm to us a, a nation.

Sir, I may quote here, opinions of certain
people in America itself. When somebody
suggested here

19 TlmniveA* ¥ have a non-
Governmental vocal and militant organisation
in this country to clean up the silver screen
and that it is very important that this should
come into existence in every State, in every
district, in group of villages, it shall not be out
of place if I read here the opinion in America
itself: "In Dallas where such Hollywood
rooters as Producer David O. Selznick and
Cinemactor Ronald Reagan tried to cheer up
some 1,000 low-grossing movie exhibitors at a
morale meeting, Evangelist Billy Graham
popped in with an idea for curing the
industry's ailments. Cried Graham: 'Take sex
and crime out of the movies. We've had so
much sex in this country till we are sick to
death of it. That's why people stay away.
Decent people are

ashamed......... " This is an opinion
from America, a land which creates these
pictures and sells them to us and we import
them and we freely show them. This is where
the hon. Minister must look into. What are the
type of pictures that must come? Have we
really made up our minds that a picture must
be recreational as well as

SAOUA
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educational and, il need be, even propaganda
should come in? Russian pictures, I say, may
not be suitable to this land because
propaganda preponderates in those pictures,
otherwise, I am a very strong advocate of
Russian pictures, where men and women are
shown on the screen unsophisticated, in their
youthful form, where there is no sex, there is
no crime, where there are no revolvers and
where no shooting goes on in the scenes. In
the Hollywood pictures, they abound with
murder and crime and shooting half a dozen
people often in the opening scenes itself. Is it
not time that we clean up this type of films
that come into the country?

Then, there is so much said about adult and
about juniors, "What is good for adults' and
'what is good for juniors'. Juniors have
become very much adults as far as cinema
going is concerned and they will not listen
either to their parents or the Minister in
charge of the Bill or anybody. They will see
the "cow-boys" and "Tarzans" and for the rest
of the week in the house there will only be
"cow-boys" nuisance.

There is one more thing that I want to bring
to the notice of the Minister in charge and that
is that I do not know whether there is any
source that certifies films that are shown in the
different schools and colleges in India.
Sometimes, 1 feel that morally unob-
jectionable films are too freely distributed in
India. You will permit me here again to draw
the attention of the Minister in charge to the
Motion Picture Guide which is run by a
Church paper in America called the
'Messenger'. 1 took great interest in reading
through these three categories: They are (a)
morally  unobjectionable for  general
patronage, (b) morally unobjectionable for
adults, and (c¢) morally unobjectionable in
parts for all. I wonder if the attention of the
Minister in charge has been drawn to these
catalogues because some two years ago I
considered it from my point of view that I
should keep on sending these sheets to Sir
Clifford Aggarwala, the Chairman of the Cen-
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tral Board of Film Censors. I do not know
what action was taken. I am now pleasantly
surprised to see that this paper has now drawn
up a list exclusively for India as the foreign
pictures come to India. We have some of these
categories here and it is done by one of the
priests, namely Father John Humbert of St.
Xavier'a College, Bombay and he has drawn
up a list of the pictures classifying them into
"morally  unobjectionable  for  general
patronage", "morally objectionable for adults"
and "objectionable in part for all and why".

PrROF. G. RANGA: Give us the titles of the
pictures

SHRIMATI VIOLET ALVA: I shall however
give you some. I shall hand over the papers to
the hon. Minister. I shall read out a few
"morally  unobjectionable  for  general
patronage" pictures. One is 'Forest Path'. It is
too big a list to be read out. I can hand it over
to Prof. Ranga if he so desires. But here is a
Pledge that is printed here every month. Why
should we not have a Pledge like this in India?
Here is the Pledge according to the Legion of
Decency. "I condemn indecent and immoral
motion pictures, and those which glorify crime
or criminals. I promise to do all that I can to
strengthen public opinion against the
production of indecent and immoral films, and
to unite with all who protest against them. I
acknowledge my obligation to form a right
conscience about pictures that are dangerous
to my moral life. As a member of the Legion
of Decency I pledge myself to remain away
from them. I promise, further, to stay away
from places of amusement which show them
as a matter of policy."

It is not my point that you and I should stay
away completely for I think it is sometimes
good for us to go and see them first so that we
can know what is good for the children to see.
Speaking personally in respect of every
American picture that is to be seen by my
children I have to go and see it first so that I
can see and certify
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[Shrimati Violet Alva.] whether it is
suitable for my children to see it.

Why should not this certification be the job
of the Film Censor Board and why should not
a bad picture be scrapped at the time it is
imported? Why should you allow this to be at
all shown on the screen as it becomes very
difficult for the parents to check their children
from going and seeing it? As you know,
children are very adamant. Some of these
pictures even go to the schools and on this I do
want to say with all the emphasis at my
command that the Minister-in-charge of these
films must see that, every picture is properly
certified by an Advisory Board as to the
educational make-up before it goes to any
school or college in this country.

Then, Sir, why not we encourage clean
Continental pictures? Most British pictures are
very clean. I may here mention that the
Beverbrook group of papers in England have
lost advertisement contracts to the tune of
some millions from Hollywood because they
criticised Hollywood pictures. When are you
going to do this in India? These amendments
are all right. We bring in amending Bills every
now and then and get them passed. AU right.
But where do we go? We are not striking at
the root.

I now come to the pictures made in this
country. In this country of course our taste is
seen in what we make. There are so many
profiteers, racketeers and blackmarketers in
the film industry today specially in Bombay
and they show all sorts of films with a view to
earn money. We are not vocal enough to rise
against them. What is the fate of our sound
producers? The well-known case to support
this is the picture 'Jhansi-Ki Rani' and Shri
Mazumdar mentioned Sohrab Modi With all
its technicolour, with all the efforts and the
work that was put in and the money that was
thrown in, I think it has not succeeded as it
should. I think it was because crime and sex
were absent. This is exactly
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the reason. Producer-Director-Actor V.
Shantaram had brought out a clean film
Admi'. We have men like V. Shantaram,
Sohrab Modi and Barua (now dead) in Bengal.
As against that we would like to have a list
from the Minister-in-charge as to the mush-
room producers who have come into being.

(Amendment) Bill, 1952

We have in this very House great poets like
our friends Shri Maithili-sharan Gupta and
Prof. Dinkar, great writers and it is a proud
thing that we have them in the Parliament and
many more also in the country outside. All the
same we have not been able to check
undesirable pictures. You may turn round and
say, "It is too early to nationalise the film
industry and we might be charged that we are
following totalitarian methods if we interfered
with the film industry." It may be too early but
certainly we have to make a beginning if we
are desirous of giving a good background to
our younger generation and for the generations
after us, as Shrimati Arundale has pointed out
in her excellent speech that you have to make
a beginning and you will have to make a
beginning very soon. I say you will have to
classify the imported pictures separately from
the Indian pictures.

I may here make bold to say that there are
persons on our Censor Boards who have
ceased to be useful since they do nothing but
go from Bombay to Delhi and Delhi to
Calcutta and so on from Board to Board. That
is not the way of running a clean, good and
efficient Censor Board. Let me make it clear
that I have nothing against them personally.
They must know and contact the people who
are artistes, who can really propound a theme,
who really see and set up a situation on the
silver screen and can say whether it is good for
juniors or seniors in the family. The existing
Film Censor Board should be scrapped and re-
modelled, if you want anything clean on the
silver screen. I am only making a briid
suggestion and it is for vou to accept it or not.
But 1 personally feel that there are some
pictures which
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should be banned. For example regarding the
picture "Peking Express" which was banned it
was my paper FORUM that first wrote against
its exhibition and suggested that that picture
should be banned. Then when I tried to see
casually a film censor, one of our Censor
Board Members in Bombay, about this
picture, and what I had written on it, I was
told that this was not the place nor the time to
discuss about it. Now these are the sort of
things that are going on.

Whenever the attention of any film censor
is drawn to any film, it may be on the streets
or anywhere else, they must be ready to
accept the suggestions and they should give
time to anybody to come and say what they
have to say and they should themselves call
for objections from those who have seen a
picture.

These are very practical suggestions which
may be considered. We should strike at the
root of the evil.

Coming to Indian pictures 1 will say that
some of our politicians themselves are
associated with the evil ventures of these
racketeers and profiteers who want to make
bad pictures. What are we going to do with
them? Should it be so difficult for any
ministry to clean up the whole field?

It is a very happy thing to know that there
is a Women's Organization which has now
taken up cleaning up the silver screen. They
have just begun but they have to go on raising
their vocal protest and they must be so
militant that the Government must take note
of it.

We have very often read letters in the Press
drawing attention to all sorts of horrible things
that are shown on the silver screen, we must
take note of it. because at a certain age you
lose interest even for the best of the pictures.
At a certain age you prefer a book to the best
pictures on the screen. I am speaking of the
objectionable pictures that find their way to
the schools and colleges. It is for them
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I am raising these things. What about our
masses? The pictures go round; all kinds of
pictures go round to all our villages and it is
there that we have to be more careful. I must
bring here, rather I must draw the attention of
the House and the hon. Minister to some
letters that had appeared in the Press against
the trend that is seen on the silver screen.
Some of them run down our old mythological
gods and goddesses. I shall read out a few
passages:

"Years of mercenary vandalism by
different producers have completely
changed the face of Hindu Gods and made
them look like so many monkeys and
monsters performing impossible miracles at
the slightest nod of the film directors and
selling millions of tickets for the gold dig-
gers. Never before has the epic history of
any nation been so mercilessly raped and
distorted as has been the case with Hindu
Mythology."

India is to be found not in its few cities but
in its hundreds of thousands of villages.

"Thousands of foreigners and millions of
Indians are seeing these pictures every day,
pictures which vividly portray easy virtue
and crime."

Yet neither the censors nor the women
themselves seem to realise the vile slander on
a free nation.

How true this is! There are so many
observations and so many letters in the Press,
and those who are interested could collect
them. This is the real view; this is the real
picture that they place before us. It is for us
here as legislators to demand something more
than this amending Bill if we are to clean up
the industry which is thriving in this country.
In this country you must see that clean
pictures are made. To help really good
producers you must set up finance
corporations and by so doing the profiteers
and the racketeers who are ruling the film in-
dustry today should be thrown out of
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their  business. What is the compre
hensive measure that the hon. Minister
will bring before this House with all

these ends in view and how long will
it be before such an all-embracing Bill
is passed and placed on the Statute
Book? Then alone will there be no
need for such ‘'amending Bills to be
brought every now and again. We
have first-rate writers but the writings
of those writers are thrown away; the
scripts are twisted and mutilated, the
songs they write are sometimes chang
ed and film people give a new lewd
version. They are on the lips of all
our young men and women. When
ever our young women walk on the
roads these songs are sung by loafers
and scoundrels who pass by them on
cycles. Gandhiji has said so much
about this type of people in his Young
India and what are we doing here? We
are having these two amendments and
we think we are going to clean up the

film industry. We are not going to
clean up the film industry. The people
in this profession are so clever that

, they will obviate even this law though
you have rightly touched the time lag
and whatever we do they will merrily
goon. Then, Sir.......cccc.c..

MR. DEPUTY CHAIRMAN: I see a long
list is there. Already it is past twelve.

SHRIMATI VIOLET ALVA: Then, Sir. India
is thp second largest country in producing
films. Why should we remain the second
largest? 1 have always been a student of
politics interested in different countries. To
me it does not matter whether I speak of
Russia or America as some of the Members
here feel that their mouths should be shut. I
was told by Mr. Pudovkin, the great actor who
came here to India that in Russia they made
only two films in seven years. I was all
admiration for that remark of his: "Why do
you go fast?" Make a few films which are
good for the country. Of course, we are a
democracy. We have the freedom to spend:
we have the freedom to loot; we have the free-
dom to preach crime and sex appeal.
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We have the freedom to project through
foreign films ¢ sadism and nudism. And what
do we do? We just translate these pictures in
our languages. We have one picture which is a
translation of the "Corsican Brothers". Why
should these things happen? It is a very good
suggestion that if you must clean up the
screen, you must set up a new Censor Board
which will go through the scenario scripts,
stories and the songs. Appoint on that Board
new members, as the All-India Radio is trying
to do to get rid of the filthy songs—they are
trying to have a new set of artistes. We want a
new Board of Censors that will begin
scrutinising the Alms before the producers
have a chance of telling you: "We have spent
so much money, why are you jumping on our
throats?" You tell them that they cannot get
away with certain types of angles that they are
going to give to the picture. Unless you are
prepared to set up such a Board it is no use
making any laws, because no law is going to
function as. we want, and they will go on.

Sir, it is not wrong here, when we talk of
films, to go into the question of what we are
reading. What you read makes you just as
what you see makes you. So reading also is
very important. | have many more things to
say, but I have no time. I would therefore
appeal to the Minister in charge to set up a
Board to examine the scripts, scenario, songs
and everything that is to be put up on the
screen.

We must also examine what is on our
bookstalls. Cinemafare is rising and every
good paper has a by-publication of cinema—a
weekly, monthly or fortnightly. Why?
Because there is money in it. Why is there
money? Because we love to see our semi-
naked actresses reclining on the coloured
pages. Sir, it is time we go into these aspects. I
shall here mention the sort of things that are
displayed in a bookstall in a Government
hostel in Delhi where some of our M.Ps stay.'
A correspondent with a sociological turn of
mind went to see what was in that stall.
He found,
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besides Parisian magazines and the ubiquitous
American 'comics' which are anything but
comic, copies of a book entitled 'Sex Anatomy
Atlas' and a host of American magazines with
lurid cover-page pictures and even more lurid
captions. These are some of the titles which
caught his eye: Crime -Detective—Slasher and
Lonely Woman; Real Detective—Nude in the
Highway; Headquarters' Detective— Darling
You can't Live; Uncensored Detective—Fatal
Affair of the Black Negligee; Another
Headquarters' De-teccive—Naked Beneath the
Rocks; PIX—Back-stage Photos; Man to Man
—How Sex Scandals Affect Politics; Picture
Fun—See this Photo Being made; Mr.—Why
do Women Write Hot Diaries? Sir—Unusual
Love Life of Eva Peron.

Sir, we have instances of such obscene
literature being thrown into -girls' hostels and
other educational institutions. We have
brought these things to the notice of Cabinet
Ministers, but nothing is being done. Do we
mean business? Are we cleaning up the
Augean stables? Somewhere it was said that
books on Communism should be stopped.
Communism is an accepted political ideology.
If you want democracy, why don't you remove
this filthy literature first? We shall then be
better ready to fight Communism. We shall be
able to fight Communism if this sort of
literature is removed along with the picture
posters mainly appearing in film magazines,
which are absolutely not to the taste of this
country, which are absolutely not, suited to the
culture of this country, nor to its background,
nor to its art. I strongly feel that we are making
no effort to put it down. If we do not bestir
ourselves, these racketeers will go on making
these pictures, and we shall all be seeing the
prostitution of the screen; we shall always see
our village belles sex-starved—paniharis
going round the well singing love songs. These
films showing sex-starved village belles will
be shown to foreigners. What a picture you are
presenting to foreigners! It is high time we
called a spade a spade and began work.
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I must here pay a compliment to the
Marathi pictures and some of the Bengali
pictures. I do not know about others, but some
of the Marathi pictures are very, very clean.
Some of the small language films are made
very clean, because they are made with a
purpose by a particular producer to whom
business is important, but the moral behind
the story also is very important, and that is
why pictures in small languages are cleaner
than those in Urdu or Hindi, not that all Urdu
and Hindi pictures are bad. The racketeers in
the industry show to the foreigners something
which is unnatural in Indian life. I have never
seen village belles going round a well singing
love songs as we hear them singing in our
films. It is time these songs were scrutinised
before being recorded and released on the
screen. The time has corne to strike at the root
and not at the branches first.

BeGaMm AIZAZ RASUL (Uttar Pradesh):
Mr. Deputy Chairman, f rise to support this
Bill. On the face of it this is a very small Bill
seeking to amend a certain clause by which
Government wishes to have the right to ban
any picture immediately and has given the
right to the producer to make a representation
within the prescribed period. The order of
Government will not remain in force for more
than two months. As I said, seemingly it was a
very small Bill and one should have thought
that it would have been passed without much
debate. But the full dress debate that we have
had on this Bill since this morning and the
strong feelings that have been expressed are a
clear indication of the sentiments and the feel-
ings that people have as regards the film
industry in our country. I think it is high time
that something was done about, it.

I shall not go into the details of this
question because I feel that since this morning
the whole area of the film industry has been
traversed and explored and I think that the
hon. Minister in charge has had an indication
of the feelings of the public and knows
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[Begam Aizaz Rasul.] what they think
about it. Therefore I will not repeat what has
been said. I will only say that it is high time
that Government did take cognizance of what
is happening in the film industry. It is true that
Government appointed the Film Enquiry
Committee, but as has been pointed out. it was
more from the business point of view than
from the cultural point of view, and even the
recommendations of that Committee have not
been implemented. I think that the whole
question of the film industry should be gone
into and we should try and make up our minds
as to what should be taught through the films
and what ideals there should be. I also believe
and I agree with those hon. Members who say
that everything should not be on a moralistic
plane but there should be a certain recreative
and light side to it also. As a mother I should
like to say that we should be satisfied that our
children going to the pictures come back not
with wrong ideas about the cultural and social
aspects of our country but with a glowing
feeling of having seen good acting combined
with high social ideals and a realistic ex-
pressions of our old cultured society.

The Cinematograph

Sir, as has been very aptly remarked, there
are two aspects of the film industry. There are
foreign films and there are Indian films. We
must see that the films that we import from
outside are not those which leave an
impression of purely passionate love scenes or
crime on our children and the films that we
produce in our country should be such which
should really not only have an educative value
but should be inspiring and should be able to
build up the country culturally, educationally
and socially. So. Sir, I think that the Films
Censor Board should either be reformed or
should be given adequate power—I think they
have got very great powers but should use
them properly—to see that the pictures that
are allowed to be shown in India, foreign as
well as Indian, do resort to some ideals and
some standards.
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Now through this amendment, which has
been brought about in order to remedy certain
defects in the original Act, the Government
has taken the power of immediately banning
any picture about which a complaint has been
made But as has been very rightly pointed out
by one of the hon. Members here, by the time
that complaint, comes to the Government and
by the time some order comes out for the ban
of that particular picture, most of the harm has
been done and therefore I suggest that some
quick machinery should be devised by which
this sort of thing could be adequately and
efficiently managed. In my opinion the main
responsibility lies on the part of the Central
Board of Film Censors which, in the first
instance, allows a particular film to be shown
and gives the permit. Therefore, we must see
that the Board of Film Censors is more careful
and it should see that the films that it allows
are the proper kind of films, and consort with
standards of efficiency, morality and art.

Sir, before this Act of 1952 came into force,
there were, I believe, in all the States of India,
Cinema  Advisory = Committees  which
functioned as advisory bodies to the State
Governments and if any complaint was made
from any part of a State about a particular film
or a part of it, that Cinema Advisory
Committee was immediately called and it
reviewed the film and gave its
recommendations to the Government which
banned it for the time being, if they agreed
with the recommendations of the Committee.
But these Cinema Advisory Committees have
been abolished since this Cinematograph Act
came into force in 1952. I think that public
opinion and non-official opinion should be
sought to be associated with these regional
committees that have now been appointed in
place of the Central Advisory Committee
which mostly consisted of non-officials and I
am sure that the hon. Minister in charge of this
Ministry will consider this point very
seriously.

Then, Sir, there is one more point that I

would like to say and that is this. The power
to ban a film should
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be exercised very carefully because it has been
observed that if a picture is banned for a short
time on the recommendation of some agency
and the Government asks the producer to show
cause why it should not be banned entirely or
why a particular piece should not be cut off,
well, if that decision remains, it is all right; but
if that decision is later on amended or
rescinded and the picture is allowed to be
shown, then the producer and that company
get a great deal of propaganda value and
publicity and by saying that the picture was
banned the public is more attracted to that
picture and flock to see it in greater number. I
remember that when the picture 'Barsat' was
being shown the Kashmir Government
complained that the picture, depicted the
Kashmir people in a very wrong light. The
picture was banned for some time but
afterwards the Government rescinded its
decision, and the picture reappeared and the
producer actually got a lot of advertisement by
the ban order. So, my point is that in the very
beginning, at the very inception, the films
should be gone into and the Censor Board
should see that pictures that are from any point
of view objectionable are not allowed to be
shown, instead of complaints coming to the
Government later on and the Government then
taking action. There is no doubt that there is a
very strong feeling in the country about the
quality of the pictures now, and I think that
Government should take immediate steps to
see that something is done about it. Of course,
the fact remains that we have so little
recreation in our country, we have so little
opportunities for enjoyment, that poor people
go in very large numbers to pictures as will be
evidenced by the long queues before any
cinema house before a picture begins. There is
no doubt that because people have no other
diversion they go to pictures irrespective of
whether the films are culturally good or not,
and therefore the responsibility of the
Government is all the greater to see that the
right kind of pictures are shown to the people
and that the people have not flnly the best
value for

The Cinematograph
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their money but come back mentally
richer. It is during the last ten years,
during and after the war, that the

standard of our pictures has gone

MR. DEPUTY CHAIRMAN: Madam, you
are going back.

BEGAM AIZAZ RASUL. ............. because
the producers are only concerned with
making money and do not think of the great
responsibilities that rest on them. Therefore it
is the duty of the Government to see that the
right kind of pictures are produced in the
country and that our people are shown what is
proper and right from every point of view.

PROF. G. RANGA: Mr. Deputy Chairman, I
shall take as little time as possible but in the
few minutes that I will take I will lay my
charge at the doors of the hon. Minister him-
self. If we had a superannuated man like so
many other Ministers, tired of* this life and
looking forward to the next life, it could have
been different, but we cannot however excuse
the present Minister for the manner in which
he has been neglecting his duties, regarding
the recommendations made by the Film
Enquiry Committee. When he took charge of
this Ministry, it raised great hopes indeed in
many of his friends including myself that he
was going to clean the Augean stables. Instead
of that, as a result of the hot response that he
got for one or two speeches that he made in
the very beginning of his career as the
Minister in charge of this Department, he
seems to have given up all efforts at recon-
struction. The one complaint that has been
made repeatedly in this House as well as in the
other House is, not that his Ministry has not
got a very good programme or very good
intentions but that it lacks the will to translate
those intentions into actual achievements. That
I should have to lay this charge at the doors of
this young Minister is the tragedy of it all and
this industry is growing very fast. Information
is given in this report itself. I will put it very
briefly this way. In 1928 you.:



4271

[Prof. G. Ranga.]

had only 346 cinemas and 80 per cent,
of the films then were being brought
down from U.S.A. When this report
was being drafted, possibly in 1950-51,
there were 2,400 cinemas and 850 tents.
The people who visited them were 60
scrores nt that was put
into it was Rs. 24 crores. The working capital
was Rs. 9 crores and employment was being
given to not less than 70,000 people. The net
revenue every year that this industry derives is
Rs. 20 crores. Surely, can anyone point out
any other industry which has made such giant
strides within such a short time mand absorbed
so much of our own national revenues and
which is yielding such heavy revenue to the
people who invested their money in this in-
dustry and yet, is there any other industry
which has received as little attention from the
Government as this has done? That is my
charge against my hon. friend. He has 24
hours every day and he does not have even the
cares that many of the others have because he
has simplified his own life -and has become a
sanyasi and therefore there is much less
excuse for him to be neglecting his duties in
regard to this industry than would have been
the case with so many other Members in this
House. He need not be afraid film producers,
industrialists and other people who are in it
because as he must have seen from the
speeches that have been made here and the
speeches that must have been made in the
other House also that both the Houses of
Parliament are on his side. Some of our friends
have been suggesting that there should be
Film-goers' Clubs and so on. My lady friend
Mrs. Alva said that we should have an oath-
taking section and all that. Therefore even
long before we have to develop these things, it
ought to be possible for my hon. friend really
to go mahead and control this industry ef-
fectively in the light of the recommendations
made here and even to a greater extent than
this because both the Houses of Parliament are
entirely behind him but if he were to tarry over
this, then what is likely is this. This industry
will become more power-
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ful with all its vested interests and it is quite
possible they may come to

>] not only a number of Members of
Parliament but also the Minister a little later
judging from the speedy manner in which this
is growing. Then it would become more
difficult for him

itroi it.

Secondly we are all in agreement with
almost every point that has been made not
only by our lady Members but also by the
other Members, and especially on the
administrative side, by Shri Sinha as well as
by Mrs. Alva. I need not go over all that
except that 1 am not in agreement with one
Member who said that he does not want any
regimentation for this industry in this country.
If there were to be any industry where any
kind of regimentation is necessary, this merits
that regimentation, because this affects not
only the morals but also the minds of our
people. Many lady Members were talking
about children. I talk about the adults also. I
am glad that Shrimati Rukmini Devi has
drawn our attention to what is happening in
our own villages. I am glad that cinemas are
growing up in the villages. These films also
contain a lot of music also. But about the kind
of pictures that are to be shown in those
villages, should there not be any control or
regulation on them? I want my hon. friend to
consult at an early stage as many Members of
this House as are interested in this kind of
thing and have a series of consultations with
these friends on this side and even in company
of his own experts and then develop his own
plan of action and go ahead with it. Then he
may later on call in consultation those of this
House who are interested in this business, in
this industry. I am one of the frequenters of
cinemas, I see cinemas and I am very fond of
seeing pictures. It is a kind of entertainment
and as one hon. Member put it. they provide
not only entertainment but also inspiration and
education. But very rarely do we come across
any scene of happiness or good entertainment.
Look at a picture like "Anand Bhawan". The
title reminds one of Motilal Nehru. But when
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you go and see it, what a picture! There was
another film of the name "Anand Math" and
that was indeed a fine one. But when I went
and saw this picture, hoping to get pleasure, |
found that I had only purchased displeasure
by going there. It is a kind of exploitation of
our people, because of their need not only for
entertainment but also for inspiration and
education, and this is going on in our country
unchecked, condemning them to see this sort
of thing.

Sir, I do not want to take much time on these
things, but shall close this . ontion of mine in
this debate by suggesting to my hon. friends
that they should produce more and more of
these information films; and indeed, they float
a kind of a separate cor-the major shares of
which mar be with the Government itself. Lei
my hon. friend be prepared to even lose one
crore of rupees, it does not maner; but lei this
corporation be made responsible for producing
better and better pictures year by year. Let
them place these good films before our people,
in competition with the stuff that we now get.
So many people speak about these foreign
films; but they are coming down like anything.
It is your own films that are so bad, most of
them are a shame upon us and upon our social
life. They don't show our real life. They do not
depict the real life of our masses, our own
people. Even if it is shown, it is shown only for
the purpose of ridiculing that life. If a common
man is depicted it is only for the purpose of’
ridiculing him because he is poor. If a villager
is depicted, it is for ridiculing him because he
happens to be uneducated. Why do J we not
have good pictures produced by the Ministry
itself? Why should they not produce, under the
aegis of the corporation that I have suggested,
pictures showing the work that is being done in
all these multipurpose projects and the various
things that we are developing in our country?
Take the Chittaranjan institution, and make a
good picture of it for our people as Soviet
Russia is doing. Even if we are not prepared to
learn anything 33 CSD
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from Soviet Russia for various other reasons,
let us learn from that country the way they
dramatise their industrial and agricultural
achievements in their country. Let our people
learn to love the plough—the plough that
produces all the things that we eat. Let us
learn to love the loom because the loom helps
us to produce our Dacca muslin, and so many
other things like that. If you go to the screet
you should fall in love with the weaver, the
agriculturist, the kisan, indeed with every
butterfly in our own country. That is the way
you should produce your pictures. It is no
good finding fault with the producers. Let us
find fault with these gentlemen here who
come here on behalf of the Government, on
behalf of Pandit Jawaharlal Nehru himself. As
we all know, the hon. Minister is a favourite
of Pandit Nehru and I am glad it is so.
Therefore, he should be having no trouble at
that end; and he has nothing to fear, no
trouble, at this end either. I am sure he will
have the whole country with him on his side.
But if he tarries, in two or three years' time all
these millions of people will get corrupted by
these pictures and will be ranged against him,
by the sort of pictures that they have been
producing showing so many ghosts and
pillories in our own Government, spreading so
many scandals about our own Ministers. This
sort of thing will grow and then it will be
more and more difficult for my hon. friends to
control the industry. For this reason I want the
Minister, I want the hon. Minister himself, to
proceed quickly to achieve the needed social
atmosphere.

Cinema is one of the most important things,
as important as schools, if not more; because
the school we leave off; but even after so
many years, until we are aged, even a little
before we die. we would like to visit a cinema,
for there is fun. pleasure and happiness in it.
and there ought to be inspiration in it also.
Therefore, 1 say, this Ministry is very
important, according to me, much more
important than any other Ministry in this
country; and if
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this Ministry is going to fail, then God
save us from this Ministry.

SHRIMATI SAVITRY NIGAM (Uttar
Pradesh):

wtet  afeast fore (S 9d) ¢
I wERd, fATREETE g
fam #1 gaa 7 = 595 go qa a9
SERAl &1 @ & | A T faw g
faew werfaat & avmmng fawfasl &
AT TY TFAR ANE AT AT
gEits W ag W {1 8
T 42 yoaY § feo ST e gt
feen flarac 2 o 42 swvenve
(amendment) grr fear  swaww
G 7w | A1 AT AT 8 | % Hiaf
we ag Wt w7 & fr qstmfa feew famfar
FE ATAAT A G F IA 97 T HHE-
Weg FIAA TN HAZAAT FT F AAATT
UTHIS  ZHE FEFC AT ET W
A @ a5 5 wfr 59 A g
g1

T, 77 AT FA qE W R
gartdAn an® fod st wlaem wee-
FT FAT 3, TET WA, TET BV FC A A
FHT & AFATHTT 1 o agqr Afaw
ferar famtra &1 foew & wifes swav
15 g9 21 AT TE GFAT ¥ it
s &7 v dmr ara # fomd am
ZH AAEAA F arg ara g far A
THAFAE | AW H AATIAN FoTT FX
F7E frmior a9 % @9 & fou dfw w2
qFT 2 | AnE, TEveen, qrurfor G,
arafer fovar, @t fadsm grao & &
AT ARAT 2 1 T A, |/ 2 fr
Fevsr 27 %7 F17 %2, ZL figew frmiar
oot 2§ giewa A ok afor
frardt & wdt g€ dw st o g=w
FC@E | ww g1 R O Feew
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grft fomd  wreefraam aaterT T
@A &1 AT ATAATEITE MW A @ &l |
wWE A @ A, shal wT s
#1 fawew, s[renfrar sic wg wowl
¥ W gu e dm Fa A E
et w1 @t AfFw gaw g @ & 9T
fareft & fgar 787 2

MR. DEPUTY CHAIRMAN: You
must avoid repetitions.

SHRIMATI SAVITRY NIGAM:

wiet mifet o afz § oo
Fg at aeafa 7 grlt f 7 et oA
Faraqr garare foars sragard
o Aveft iy A A e a
F A FLEE | A, AT
wer FHr ag § fF q9T 418 7 feoi
ait qer AT favawl #7 der aga 59
¥ AT WA A Sy w2
a4 § wavr & & 9y fexar &
WA A o ar au frmwm g fw
droar & & foew  Fawfamit & &=
faegr &Y ager T |

e, g aamar sav § fF feew
dae A% ¥ gra faw faw feesi o
#gr o smem @ w@w 9gw & A
Fraref T T sraT ¥ arad s awdl 2 ¢
et Avl A AT SETdr a5l AT g
T 7% f s aifer e 20

A, & oF W gAE AT ATEAr
g for v s o fiweell 1 Fare 774
& fog e a8 a9 9, g FEET
1 arfgd fr oo fwewr o forc
(script) 7z fafrsy &t 99 A
g fepz &1 @aT o e W
Faar 31 fewe A1 foem aq &t
gorag &Y og W fw fefasr aro
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ogagl| ot Tofemamad @t | 9% wew Y geer 2 wEw @

oy 78 gvn f awmw fpew Frmfars
Frag o it fr e e & A
# 7ot 2 78 a=97 afew sa% argAa1g
IT aqw At &1 gfoag fy 3w

agh wram st fw feew a9 & #d

Faigld

AT A & arg geraae fafae
&1 uF oy gfaifrer ff ST FET
Fifega foed a==i % fom, foai & fog

a1 o ¥ fod wa ¥ fawmz @)
I et Fgrfaar 3o aar faaai
¥ arfaT €1 F | WE W=y 0wy
FEgT AR TS TH AT AT

gi f & s=erew, Fengor a9 faar-

wz fpewi &1 ffor %% 8% oeam
wad) 397 Fifz A1 A feir warfrat g
g1 #1 fufaedy adg & s admq &
a1z fmew faatarsdi &1 2 8 Wi o1 o+
FAT HE 48 I9 FEA TR AT (ZAT 190

forad & et foeft g7 =@ 7@
agigrmfEaw w1 w= feed faa
g afes  FEARTC W HEd 7
aF A4 I it =@ aFer 6w
famr g7 wfas a¥ f&3 g@ & w=a
fewil w1 fafwa &6 § % awd @
FEAT |

wa+ afafer ag o wrEws
fe ww wit%a ( conference ) 7%
& fwpew fmiardi &1 77 77304y s
fe 2w &Y Fawm ofcfeafaqt & fag
fra gTe At foe awrar waew 2
T HErTET AT At saar gy
FreAr & fweft s F1 famwer warfawt
‘FETH T FT afz wrd fowew faar
WAt e faen & fr sw oA i
Ay FFATG I AT SATEG & ST GH7 |

qwHEE ( personify) &% =¥
UF T A A H e femwr aw
A7 =97 ag fammar s fr 9ve amm
T FfzEt 1 A T 7T 9T qeEy
Y W wAFT @F o AT g7 Fy
Argdr 41 | fada 2 F oo @ sw
FTAAL GHIT ¥ ooeaT agd WA
TE W OEF & FIW ST &
A A 9T IT AT 79 g gu Y
@rn w1 g9, gt @ e T8t
T qrT i 97 W AW A ST
HEMAAT FT WL FAEH0 T FAT AT
foer ar &1 =9 T F FW AU AW
fza AT & &y gt /T ave g1 |
T GFIT FT FOAT AT GRET G
Fismmat 71 el awr w1 famd o
al TH F1§ aag T4 § R oA w
AT F1 FE AT F7 W FHAA
aqm % fag qar offga, Far I=mg
o 7E S e @ |

it ware afz feewl 7 ofr  qwmw
S W1 fF s e 5 3 96 A
ST A A 2 et T A AT
st @ swwgaw ( frustration)
§ 9 v frwidg aga & @i\ @
Frrfor 41 6 wwar @ AT I
T A1 aA1 g9 % ag a9y 0x
T 39 421 TF |

[For English translation, see Appendix 1V,
Annexure No. 160.]

PANDIT S. S. N. TANKHA (Uttar Pradesh):
Mr. Deputy Chairman, Sir, while supporting
this amending Bill I have a few observations
to make. We have to see how far the
amendments proposed serve the purpose for
which this amending Bill has been brought
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forward. The hon. Minister, while giving his
reasons for bringing forward the present
amending Bill, has said that the first necessity
for this amending Bill is that Government had
at times found it necessary to stop the showing
of a particular film because of the fact that
either certain States in India or countries
outside objected to its show because it hurt
their feelings or showed them in a wrong
colour and that the necessity for stopping the
exhibition of such films was immediate, and
hence Government required certain power's
under the Act. I recognise, Sir, that clause (c)
which is being added to section 6 of the
principal Act serves the need which the hon.
Minister stands in need of, but I am afraid, Sir,
that the period of suspension of exhibition of
the film mentioned in the proviso which is
added to clause (c) of section 1 of the
amending Bill namely, "Provided that no
direction issued under clause (c) shall remain
in force for more than two months from the
date of the notification", is too short a period
of suspension surely for taking of decisions on
the objections taken to the exhibition of the
film. Within this short period of time I am
afraid, it will not be possible for the authorities
to go into the validity of the objections raised
and to determine whether or not a particular
film should be allowed to be exhibited or not.
The hon. Minister has himself said that it takes
the authorities several months—I think about
six months' time—to find out the owners of the
films upon whom notices have to be served
regarding stoppage of films. After all, Sir,
when clauses (a) and (b) of section 6 of the
principal Act are allowed to remain, namely,
"notwithstanding anything contained in this
Part, the Central Government may, of its own
motion, by notification in the Official Gazette,
direct that (a) a certified film shall be deemed
to be an uncertified film in the whole or any
part of India, or (b) a film in respect of which a
'U' certificate has been granted, shall be
deemed to be a film in respect of which an 'A’
certificate has been granted". It will, in any
case,
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be necessary for the authorities to give some
sort of notice to the owners oC the film before
they decide upon un-certifying a particular
film or changing the character of the
certificate that is granted to it. And as such if
it-takes the authorities about six months' time
to trace the proprietors and to take action in
the matter, then a provision of two months
only for stopping the exhibition of a film is
too short a period and I would therefore like to
have this period extended up to at least six
months.

Then, Sir, to ascertain who the proprietors
are, I would suggest that the hon. Minister
should provide in this Bill, or may provide
hereafter that as soon as a particular film is
produced and made ready for exhibition, it
should be registered in the same manner as the
ownership of a motor vehicle is registered.
Further if there is a transfer of ownership, at
any later date, that also should be registered in
the same manner as the change of ownership
of any motor vehicle is registered. If this is
done, it will be very easy for the authorities to
trace the owners of films within the shortest
possible time.

Then, Sir, the hon. Minister told us that the
owners and producers of films at times add or
alter certain portions of the films after they are
certified and it is only when such additions or
alterations are detected or objection is taken to
certain parts of the film that the authorities
come to know of these additions or alterations
and it is only then that they take action against
the producers or owners of the films. In this
regard I find, Sir, that the hon. Minister has
made provision in the present Bill by the
addition of clauses (b) and (c¢) to section 7,
and I think, Sir, that the provision made by
him will meet the purpose. But, Sir, I have to
submit that the fine which the hon. Minister
has proposed for non-observance of the
provisions of the Act, namely, the provision of
punishment with imprisonment which may
extend to three months, and in the case of a
continuing offence with a further fine which
may extend to one thousand
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rupees for each day during which the offence
continues, is a proper penalty tor this offence
and I am in entire agreement with it. But, Sir,
I ™ ' have to suggest that, instead of the
provision of a fine of Rs. 1,000 only it should
be a fine extending to at least Rs. 5,000. The
cinema industry, as we all know, is a very
prosperous industry and can flout the wishes
of the Government and defeat the purpose of
the Act by paying the small fine of Rs. 1,000.
It is true that there is a further fine in the case
of a continuing offence, but that continuing
offence will only be detected after the culprit
has once been fined hs. 1.000. Therefore, 1
suggest that a line extending to Rs. 5,000 for
the initial offence should have been stipulated.
It does not mean that when a fine of Rs. 5,000
is provided for, the magistrate would be
compelled to award that fine; he can award a
smaller fine, but that should be the maximum
up to wnicn ihe courts can fine, if they con-
sider it necessary to do so. Now, Sir, in order
to put a stop to the malpractice of altering the
film after the Board of Censors has certified
it, I have to suggest to the hon. Minister that
provision should be made in the Act that a
copy of the film should be deposited with the
Government or the* Board of Censors as soon
as a film is pi oduced, or as soon as it is
certified for exhibition, so that whenever an
occasion arises as to whether or not any
portion at the film has been altered, it will
always be possible for Government to find it
out from the copy deposited with it or the
Board of Censors. It is not a very difficult
matter, and [ think the owners or the
distributors of films too will not find it too
expensive to furnish a copy to the
Government”

Then, Sir, as regards the amendment of]
section 7 of the principal Act as proposed in
clause 4, of the amending Bill I do not see any
reason why subsection (1), clause (a), sub-
clauses (i) and (ii) of section 7 of the principal I
Act are provided in the amending Bill, because
I find on a comparison of the principal Act and
the amending Bill

S8 CSD
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that the wordings of this clause and the sub-
clauses thereof referred to are exactly the
same both in the principal Act and the
amending Bill and hence no necessity for any
amendment of these clauses arises. The only
need for the amendment was the addition of
sub-clauses (b) and (c) and the wordings
thereafter. Therefore Sir, there was no need
for the change of the first portion of this
section in the principal Act and its
amendment is wholly unnecessary. With these
words. Sir, I support the Bill.

MAIJ.-GENERAL S. S. SOKHEY
(Nominated): Mr. Deputy Chairman, today's
debate, though on a very minor Bill, has been
very interesting in more ways than one. It has
been heartening to hear the deep sense of
appreciation of the House about the important
place which cinema should occupy in the life
of our country. But we seem to De generally
not satisfied with the situation at present. But
as regards the solution of the problem, we
have had multiplicity of suggestions offered
and that multiplicity of solutions can-* not but
confuse the hon. Minister who is in charge of
this Bill. What I have heard reminds me of the
problem of the supply of milk in the city of
Bombay some years ago. Then we allowed a
thousand people to produce adulterated milk,
and employed a thousand others to catch them.
We seemed +o lack intelligence in dealing
with our problem. Instead of letting first a
thousand people produce adulterated milk and
then employing a thousand people to catch
them, why could we not act directly and
produce the milk ourselves as a community?
After a number of years of debate, ultimately
the Government of Bombay undertook to
produce the milk itself and the results have
been very happy and encouraging. We do not
have to complain about bad milk. The same is
true of drugs which are of vital importance to
us. We first allow people to produce fictitious
and spurious articles and then we try to set up
a very complicated mechanism to catch them.
But of course, we can never catch up. But
suppose we took a more






